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LEGISLATIVE ASSEMBLY.
Tuesday, 16th March, 1926.

‘The Assembly met in the Aésemb]y Chamber at Eleven of the Clook,
Mr. President in the Chair.

MEMBER SWORN :
Mr. William Stenhouse Lamb, M.L.A. (Burma: Europesn).

QUESTIONS AND ANSWERS._

SurrrpssioN OF QUESTIONS BENT BY SrIJUT SATYENDRA CHANDEA
Mitrer, M.L.C., ‘A DETENU IN MANDALAY JaIL, FOR ANSBWER
iN THE Benear Lecisuative- Councin.

+ 1287. *Mr. Gaya Prasad, Bingh: (z) Will the Government be pleased to
inquire if it' is a faet that Srijut Satyendra Chandra Mitter, M.L.C., &
detenu in Mandalay Jail, sent some questions to be answered by the
Government of Bengal in the Bengal Legislative Council and that the ques-
tions were suppressed ?

(b) If so, were the questions suppressed by the Burma Jail officials . or
by whom and why?

The Honourable Sir Alexander Muddiman: Government have no
‘nfofmation. ' .

Tae Wowmen’s Mepicar Service.

1288. *Mr. 0. Duraiswami Aiyangar: Will the Government be pleased to
state:

(a) How many of the appointments in the Women’s Medical Bervice
are held by women with British qualifications and how many
of these are Indians?

(b) Is it & fact that Indian lsdies with British qualifications have
no chance of being recruited to the Service either in England
or in India? .

(c) Is there any proportion fixed for recruitment to the Service in

. England and India?

Transrer oF Da, TRUNGAMMA oF THE WoMEN's MEDICAL SERVICE
FROM BENARES TO JUBBULPORE.

1289. *Mr. 0. Duraiswami Alyangar: (a) Is it a fact that one Dr.
Thungamma, W.M.8., F.R.C.8. (Edin.), was transferred to seven gtations
within a period of two years? _

}b) Is it & fact that she is now under orders for transfer from Bensares
%o g

ubbulpore? .. .
' ( 2543 ) A
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(o) Is it & fact that the Local Dufferin Committee, the Municipal Board
and a deputation of leading men protested against the transfer?

g]) Will the Government be pleased to state what the final order is
in this matter?

Mr. J. W. Bhore: I propose to reply to questions Nos. 1288 and 1289
together. The Honourable Member is referred to my reply given to his
questmn No. 1217 on 12th March. Government have no further informa-
tion to give.

ArpLICABILITY OF THE SrECIAL LEAVE RuLks To ALL GOVERNMENT
SERVANTS OF NOXN-AsIATIC DOMICILE.

1290. *Mr, Amar Nath Dutt: Is it a fact that since the intro-
duction of the Fundamental Rules, the privilege of special leave ruler has
been made applicable to all Government servants of non-Asiatic domicile-
only, irrespective of their pay and status? If so, will the Government be
pleased to state whether this has resulted in increased expenditure irorn
the Indian revenues?

Arrmc,wrmv or THE Serciat Leave Rrunes To ALL (FOVERNMENT
SERVANTS OF NON-ASIATIC DOMICILE.

1291 *Mr. Amar Nath Dutt: Is it a fact that prior to the introduction of
the Fundamental Rules the benefit of the European Service Rules was given
to Government servants of higher status irrespective of domicile? If so,
will the Government be pleased to state the reasons for:

(@) admitting Government servants of non-Asiatic domicile belong-
ing to the subordinate services to the special leave rules?

(b) depriving Government servants of Asiatic domicile, belonging to
superior services, of the benefits of special leave rules?

The Honourable Sir Alexander Muddiman: With your permission I
propose to answer questions Nos. 1200 and 1291 in a single raply. . The
original basis of discrimination between the European and Indisn Service
Leave Ruler was the eountry of recruitment. This eriterion was, however,
to some extent ahandoned when it was decided to extend the European
Service Rules to officers of various serviees who drew pay in excess of a
certain amount, usually Re. 800. The basis of discrimination between the
special and ordinary leave rules, which have now replaced the European
and Indian scrvice leave rules, is one nf domicile. The justification of this
discrimination is that public servants employed in the country of their
origin do not require so liberal an allowance of leave as those serving many
thousands of miles from their homes in a olimate to which they are not
accustomed and which is trying to their health, It is possible that the
adoption of this new basis of discrimination will entsil some extra expendi-
ture for a few years but with the curtailment of European recruitment
and the pdoption of the policy of increased Indianization of the services the
new basis of discrimination is undoubtedly to the advantage of Indian
revenues and will ultimately result in less rather than greater expenditure.

GRIEVANCES OF PosTAL INSPECTORS.
© 1202. *Mr. Gaya Prasad Singh: Has the attention of the Govammant
been drawn to the article that appeared in the Forward on the 25th Febru-
ary, 1926, at page 11 under head ‘‘ Grievances of Postal Employees *’, and
‘are the facts stated therein correct? If so, will the Government be Iemd
to stata if they propose to remove the grievences of the Postal Inapectora‘?
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The Honourable Sir BhupenAra Nath Mitra: The Honourable Member’s
attention is drawn to the reply given to Mr. Devaki Prasad Sinha's starred
question No. 1282 on the 15th March, 1926.

UNSTARRED QUESTIONS AND ANSWERS.

MaxvFAcTWRE oF Inpiax Parkr,

232. Rao Bahadur M. O. Naidu: Will the Government please state
whether Indian paper can be manufactured at rates cheaper and of a quality
equal to the imported article?

(This question was asked in September, 1024, and the reply then given
was to await the result of the deliberations of the Tariff Board.)

The Honourable Sir Bhupendra Nath Mitra: 1t depends upon the paper.
Gencrally speaking, in consequence of the duties reeently imposed, all those
kinds of paper which are extensively used, with the exception of pupers
containing a high percentage of mechanical wood pulp, can be manufac-
tured in Indiu at rates and of a quality which compare favourably with the
imported article. .

Exeymrrion vroM ArracuMext By Civil, Cornrs oF THE SALARIES OF
Wanrnant OFFICERS.

233. Rao Bahadur M. 0. Naidu: Is it a fact that the ralaries of warrant
officers and others of similar rank are exempt from attachment by eivil
courts under the provisions of section 120 of the Indian Army Act, wherens
the salaries of eommissioned British officers are not so exempt? Do the
Government intend taking steps to remove this distinetion ?

Mr. E. Burdon: Yes, Sir. The pay of persons of this clauss, who are
subjoet to the Indinn Army Act, is exanpt from attachment by civil courtls
under the section of the Act referred to by the Honourable Member.  The
pay of those who arc subject to the British Army Act is similarly exempt
under gectinns 136 and 144, proviso (1) of that Act and paragraph 281,
Army Hegulations, India, Volume 11 The salaries of King's eommissioned
officers are not exempt.

The answer to the sccond part of the question is in the nezative.

RESULT OF THE ELECTION TO THE PANEL OF TIHE CENTRAL
ADVISORY COUNCIL FOR RATLWAYS,

Mr. President: [ lm)‘n to sanouncne that the following Members have
becn elected to the pancl of the Central Advigory Couneil for Railways:

Sir Hari Singh Gour,
Lieutenant-Colonel H. A, J. Gidney,
Mr. 8. C. Ghose,

Captain Ajab Khan, °

Haji 8. A’ K. Jeelani,

Mr. W. 8. J. Willson,

Mr. K. V, Reddi, and

Rai Bahadur Raj Narain.
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THE INDIAN FINANCE BILL. v

Mr. President: The House will now proceed to consider the Finance
Bill, clause by clause. The question is:

* That clause 2 do stand part of the Bill.””

Mr. Mahmood Schamnad Sahib Bahadur (West Coast and Nilgiris :
Muhammadan): 8ir, I move: :

L
' That in clanse 2 of the Bill for the words ‘ one rupee and four annas ' the words
* eight annas ' be substituted.’ i o

This question, Sir, has been discussed year after year for the last four
or five years and the arguments both in favour of and against have become
old and worn out, so much so, that they will look stale to the Members or
to those of us'at least who were in the first Assembly. As the House might
be, I presume, familiar with most of the arguments, the best thing I think
will be to put the question and divide the House, thereby showing to the
Government the continuous and insistent demand of the people and the
necessity for it, and showing also to the country the stubbornness of the
Government. Therefore, I shall only offer a few remarks so that other
Members who have given notice of amendments may speak if they have
any new observations to make; they might have got figures and facts to
prove that the raising of the salt tax proportionately decreases the con-
sumption of salt. That means that many poor people are prevented from
eating salt at all, which with the Muhammadans is a religious duty. The
Muhammadans are enjoined by their religion to take salt at the beginning
and end of each meal. Therefore thia will amount to interference with
their religious practices. (Laughter.) Moreover, poor people in India take
their food, however scanty it may be, with only salt, especially their morning
meals. They cannot afford to have well-sessoned curries or meat or any
such thing. It is difficult, therefore, for them to eat their food without even
salt. In India cattle also are accustomed to take salt; they do not take
water or any such thing without salt; so by this tax you are depriving not
only the poor people but also the dumb animals and the cow, which is
generally considered very sacred by the Hindus, of their salt. One plea
of the Government is that they cannot afford to lose this big revenue and
"therefore some substitute must be found for it. But I say it is not our
business to find that out. How did they find money to make provision for
increased expenditure on account of the Lee Commission's Report? They
are wpending large amounts of money even where it is not necessary, such
as the Andamans. (Laughter.) It has been shown that by reduction of
salt duty, its consumption increases; therefore the Government income
also increases; so what is lost can be partly made up by increased revenue.
Of course T am not going to give figures. My Honourable friend, Mr Rama
Aiyangar, will do justice to it; he will be a match for the Honourable the
Finance Member in the matter of figures. (Khan Bahadur W. M.
Hussanally: ‘‘ He is not here.’”’) As has been pointed out by several
Members, it is not necessary to make any provision for an archmological
fund or any such thing. Nothing is lost by delaying such things. When
the poor people are starving, we should not embark on luxuries such as
archeological excavations and so on. This year is not like former yesrs.
We have got an sssured surplus and a steady financisl foundation.

Another plea of the Government is that every man must contribute to
the general finances of the country and that the poor do not pey sny other

( 2546 )



THE INDIAN FINANCE BILL. 264T

tax. This is wrong. The poor man is indirectly contributing in every other
tax. Besides, it is only those who can maintain themselves that ought
to be taxed. THhe poor man has not got sufficient even to maintain himself.
Bo it is cruelty to tax the poor man. Moreover, the poor man does not
require go much proteotion of the police or any such thing as the rich man.
This tax, moreover, amounts prastically to a poll tax, and poll tax has slways
been hated as being unpopular in India even in pre-British days. The cost of
producing one maund of salt is less than two snnas, but you levy a tax
at the rate of Rs. 1.4-0 a maund. What justification is there for this dis-
proportionate tax? Professor Fawcett has said rightly that man’s right to
eat salt must be as free as hig right to drink water or to breathe air,. With
these words, Bir, I place my amendment before the House.

Dr. K. G. Lohokare (Bombay Central Division: Non-Muhammadan
Rural) : Bir, the amendment that stands in my namo reads thus:

‘“ That in clause 2 for the words ‘ ¢ne rupee and four annas’ the words ‘ twelve
annas ' be substituted.’

8ir, there is no-question that a reduction in.duty increases consumption, and
in the case of India, looking to the total consumption of salt to-day, we find
that the consumption per head falls short of what is said to be a healthy
standard. We have in the Taxation Inquiry Committee's Heport a stute-
ment at page 185 showing the quantity of salt allowed to convicts in jails.
In Bombay, the United Provinces, the Punjab and Burma, the average
allowance for each convict is about 12 lbs. snnually, while in the case
of other provinces it is somathing like 18 lbs. The total consumption of
salt in this country comes to an average pes head of not more than 8 to
9 lbs. 1f convicts in jails require with the sort of dietary that is prescribed
for them not less than 12 lbs. & day (An Homourable Member: ‘A day?'’),
I mean per annum,—thank you for the correction—if they require 12 lbs.
of salt per annum per head, free men ought necessarily to have a far. more
liberal gllowance for the dietary which they usually take. (An Honourable
Member: ‘' No, no.”’) Yes, my friend presupposes that everybody is im
jail. If the whole Indian nation i8 to be considered in jail, then my
Honourable friend's views can very well hold good. But as we are here
so far iree to eat at least what we choose, I see nothing in my friend
jeering at that idea, and, as long as human beings have a taste for a
varioty of diet, the allowance of salt each man should have come to not
less than 18 to 20 lbs. per head. There is thus a need—an urgent need
for expansion of consumption of salt in India at the present time. Besides,
Bir, the cattle that we have in India require some salt at: least. In many
provinces the cattle are fed with an ounce to two ounces of salt a day. If
we consider this amount and the quantity of salt consumed for industrial
purpores and ecalculate the average consumption per head, we will find
that the average consumption per head of the Indian population is less
than 8 lbs. per year. It means, Sir, that there is decidely a great need
for expansion of the consumption of salt in this country. 1If, therefore, the
duty on salt is reduced to twelve annas, that is, if it is brought down to
three-fifths, the consumption will increase at least by 50 per cent. This
will give n revenue of nearlv 9/10th of the present amount. (An Honour-
able Member: ‘' Question.’””) My friend refuses to believe that figure,
and I am afraid the most cautious figure that we could take as the
minimum would beé above 8/10ths, while the remaining loss in:revenue
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can be made. up by increasing the import duty on salt. That will make
up for any loss in revenue that may occur by reducing the duty on
indigenous salt to twelve annas. Bir, some people may find fault with me
for suggesting an increase in the import duty on salt, but, Sir, since there
are hindrances in the way of supplying Bengal with the salt which is pro-
duced in India, 1 do not know why we should not put more duty on imported
salt which is brought into Indis for consumption by a certain class of people.
Ordinary people do not-require that kind of foreign salt, for the sake of
its fineness of appearance, and if at all some persons choose to have that
for its fine appearance alone, they can very well afford to pay for that
luxury, since articles of luxury must be taxed more than the ordinary article,
The case of poor pcople who require salt in large quantities is more to
be attended to, and the consideration of a finer variety should not stand
in their way. If some people wunt to use a fine variety of salt, they must pay
a little more. Therefore, Sir, the revenue will not suffer at all by reducing
the duty on salt from Rs. 1-4-0 to Rs. 0-12.0, and by imposing an extra
duty on imported salt; while the imperative need of a freer supply of salt
to poor men and cattle this country will'be met without any loss of revenue.
In view of these observations I think, Sir, the department will give
their earnest consideration to the proposal put forward and agree with all
reasonableness to the reduction of the salt’ duty.

Mr. K. Ahmed (Rajshahi Division: Muhsmmadan Rural): Sir, I gave
notice of a motion for the reduction of the salt, duty. It reu.da as follows:

** That m clause 2 of the Bill far the words ‘ one rupee and four annas’ the words
* one rupes’ be substituted.'

It is a fact, Sir, that last yesr when a similar discussion was carried on
in this Assembly and when this House at first reduced the duty to one
rupee. per maund, it was, Sir, in the Uppe: Chamber, .. with which the
Government are rea.lly happy because it is composed. of -angust Members,
the elders, who are intellectually advanced as the Government may say,
though as a matter of fact the Governmeht forget that we Members in
this Chamber have got a majority of elected Members and perhaps a little
better ideas as well,—it was in the other Chamber, Sir, that the salt duty
wus again restored to Rs. 1.4-0. But the country has already suid that
the other House is not really representative, that it has not got a muajority
.of elected Members there, and that is why Government by hook er by
crook are always able to carry their own motions, that is why they are
always successful there, and that they are not successful in this Assambly,
as most Members know. Unfortunately the Swarajists, Sir, who are 46 in
number, walked out the other day from this Chamber, and 1f they were here
to-day not only would this motion of mine for the reduetion of the salt duty
.from Rg: 1-4-0 to Re. 1.0.0 have been carried, but perhaps even the
motion of my Honourable friend from Madras to reduoe the duty on salt
to ‘eight annas would have been successful. But it is & pity that they
did not' wait because they gave you reasons before they walked out. They
have got their own reasons. T wish they were present here to-day, Sir,
‘Because in that ease not only could we have effected a reduction in post-
cards, but even the price of envelopes would have been reduced to the
mre-war rate which we had been paying all along before 1922-23. The
discussidn of the Resolution regarding reduction of the postal rates waa
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put off because of the trick played by some Membems of the BSwarajist
camp—particularly M?. Chaman Lall who objected to the Resolution
because it came up for discussion in the name of my Assam friend
Mr, Ahmad Ali Khan, It was my Resolution, 8ir, .and I welcomed
it. (Laughter.) I am not in a laughing mood to-day when I consider
these matters. The country .is not in a laughing mood. It may be that
Members on the other side of the House are laughing because they get
their loaves and fishes at the cost of the country and sll the demands of
the Budget were passed without & comma or a full stop, being omitted.
What happened on that day when a disoussion was proceeding om the
motion of Mr. Jinnah to omit Demand No. 28—'' Executive Council "'?

What happened then?

The Honourable Sir Basil Blackett (Finance Member): What has that
-got to-do with salt?

Mr. K. Ahmed: The Honoursble the Finance Member cannot take
objection. It is not surprising that they raise these points of order just
now, beocause it has been very hard for them to meet our arguments.
Sir, if the Swarajists were present, don’'t you think that Mr, Jinnah’s
motion would have been successful omitting the grant of that figure of
so many lakhs? (4An Honourable. Member: ** 8o many thousands.’'’)

Maulvi Muliammad Yakub (Rohilkund  and Kumson Divisions : Muham-
madan Rural): You did not vote with Mr. Jinnah,

Mr. K. Ahmed: If you subtract your number, your ‘' 26 machines’’,
as my Honourable friend Mr. Mohamed Ali Jinnah said, out of the 47
votes, how many do you get?, Much less than 81 wvotes which the
Independesits had-secured.

Maulvi Mihammad Yakab: Why did you not vote with Mr. Jinnah?
Where were you then? > '

M;, K, Ahmed: Never mind where I was, let us come to the point.
46 Memberg have gone out of this Assembly.. (Hear, hear, from the
Government Bepches.) . It does not lie in the mouth of the ather side
to suy '’ Hear, hear.”” My Honoussble friend Mr. Bipin Chandra Pal is
here. He was saying the other day that this was a widowed House. That
is what it is. .Now the Government are checering so mueh. This motion,
this debate, should ‘have been adjowrned and the business on the agenda
of to-day should not have heen carried on until you had 46 persons elected
in the place of the Swarajists who have walked out. (An Honourable
Member: ‘ In time.”’) In time? Wait. DPerhaps your salaries will not
be voted. They will be kept deposifed you know and you will get them
with 5 per cent. interest later on. Allow me to speak about the question.
If you trouble me, you will make matters more complicated and you will
be bringing trouble on yourself. So, better allow me to go on with the
matter in question. ' _

- Now, Bir, my motion with regard to the reduction of the salt duty
from Rs. 1-4-0 to Re. 1-0-0 is very reasonable. I have not suggested that
it should be reduced to 8 annas or 1% annas. What I have said is that it
ought to be reduced from Rs. 1-4-0 to Re. 1. Last year, ip this House, it
wasg ocarried by 8 majority that the duty should be reduced from Rs. 1-4-0
$0- Re. 1, but those elderly gentlemen of the Upper Chamber—as you
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know there is not a majority there and so the Government were successful—
inoreased the duty to Rs. 1-4-0, that is to say, to the same rate as it is
now. But the grievances of the people are not over, Sir, and as their
representatives, we are moving this reduction. My motion is that it should
be reduced to Re. 1. That i8 not unreasonable. My Honourable friend
was discussing this matter outside the Assembly and some people said
on behalf of Goveynment that a reduction from Rs. 1-4-0 to Re. 1 would
mean & loss of about Es. 60 lakhs. But, Sir, if you will allow me to make
a speech showing the justification for the reduction, you will find that it
would not be Re. 60 lakhs or any such big amount, because the consump-

tion of salt will be much more if you reduce the tax from Rs. 1-4-0 to
Re. 1.

Now, 8ir, in urging the attention of this House and the Government
to comsider the feeling of the people with regard to this duty, I must
remind them that it is a poll tax. A tax on salt means a tax on the
necessaries of life, that is to say, it is a tax on poor people. The Com-
mittee of my Honourable friend sitting on my left has said that this is
a tax which should not be imposed, because it is on the consumption of
the ordinary poor people. Taxing foods is not proper for the Government.
The condition of the country is such, Sir, that the people cannot pay high
taxes any more, The condition of the people is not in any way better, and it
is high time that the Government must meet the wishes of the people of the
country. The dumb millions and the mute agriculturists in the villages can-
not spend money and pay the present rate of duty in purchasing salt. These
are absolutely necessary for the consumption of poor people. Salt is
used as manure and for cattle and without it the agriculturist cannot
prosper in this country, Everybody knows that the agriculturists in this
country are about more than 85 per cent. of the people of India.

Now, Sir, about the salt duty. In the pre-war days, i.e., before 1914,
when the salt duty was at the rate bf ome rupee per maund, the con-
sumption of the country was 5% crores of maunds. When the tax was
raised from Re. 1 to Rs. 1-4-0 the consumption became 40 lakhs of
maunds less. When it was raised from Rs. 1-4-0 to Ra, 2-8-0 the con-
sumption became 4} crores of maund#, that is to say, about one crore
of maunds less than when the tax was at Re. 1. Then agsin, when the
tax came down to from Rs. 2-8-0 to Rs, 1-4.0 the consumption became
53 crores. The Honourable Members of this Assembly quite realise that
the population of this country is at present larger than it was in the pre-
war days when 5} crores of maunds of salt were sold at the rate of one rupee
per maund. And it is therefore evident that if the duty on salt is reduced’
to Re. 1 from Rs. 1-4.0, the consumption will increase, and thereby
neither the revenue of the country will suffer nor will the Finance Member
have much to grumble at.

Last vear, Sir, when the Finance Bill, or a Bill to fix the duty on
salt, came up for further consideration after the Bill was returned from
the Council of State as that Upper Chamber, Bir, as I have already said,
modified the rate of salt duty passed by this House at Re. 1 and raised
it to Re. 1-4-0, the Honourable the Finance Member on the floor of the
Housge said that the choice of this House lay between a reduction of the
provincial contribution and reduction of the salt tax as there was going
to be a deficit in the ourrent year’s expenditure. This year we have got
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8 very small sum for the reduction of provineial contributions and as a
matter of fact Bombay, Bengal and the United Provinces have not got
ony remission whatever, (An Honourable Member: ‘‘The United Pro-
vinces has.’”’) The remission is not so much us it was in years gone by.
After passing sll the Demand und nearly the whole of the Budget a
majority of the House thought that the argument of the Honourable the
Finance Member was right. We thought that there would have been
some alternative pluced before us to deal with the situation and but for
that the House would not have passed it. No doutt,” if there were no
remissions in provinecial contributions the nation-building departments in
our provinces would have had no momey to pursue their objeots. This
year wo have a surplus of Rs. 805 crores after remitting the provincial
contributions to some provinces. It is therefore absolutely necessary that
instead of spending the surplus lavishly on archmological excav:tions and
other matters which my Honourable friend from Madras has mentioned,
the Honourable the Finanoce Membér should make up his mind to reduce
the duty on salt. This is more urgent than those things recommended by
the Honouruble the Finance Membar while introducing the Budget. I
hope I have made out a very strong'case and that the Government have
no reply: if they have any, I nm sure they will give it. I appeal to
every Member of this House including the European Members, the
nominated Membeérs and those on the Government Benches to vote with
me in the rame lobby remembering the fact that 46 of them have already,
deserted you. '(An Honourable Member interrupted). You sit here as
8 nominated Member from year to year throughout the whole period of
your life and vote with Government in season and out of season. I had
belter not twist the tail of Government any miore if they are reasonable
now. There is a surplus of Rs. 8 crores and odd before you and the people
of the country do not like that you should spend that amount on luxuries
without their permission, without consulting them and giving them an
opportunity to give their views on the matter. We do not want ‘archso-
logy. We do not want that lavieh expenditure of yours on exosavations.
The money belongs to the country and the eountry must have a wvoice im
the spepding of it. If you do not allow them to do it, do ‘whatever youw
like. The Taxation Inquiry Committee has already said that the salt tax
is a-poll tax and duties should not be imposed on the ordinary necessaries
of life. How far are the ordinary necessaries of life obtained from
archeology! If a man dies for want of food the Honourable the Finance
Member will excavate and dig ruins, raise an architecturs and then bring
Mr. North, or Mr, South or Mr. East or West and squander the people’s
money in digging it. But he will not find ways and means to give a
little more salt to the people. Bir, the Government will not accept the
reduction—the Honourable the Finance Member has already left the House
because he feels verv awkward, his position is very delicate, (An Honour-
able Member interrupted.) My Honourable friend may go on talking at
the ton of his voice. He laughs when he ought to ery. I am hopeless.
(An Honourable Member: ‘‘Yes, you are hopeless.’’) This Honourable
Member is going to show his ignorance. he is lacking in—what ghall I
sny.—he does not eat salt. I am not going to make any more remarks
but to say that .vou should reduce the tax from Rs. 1.4-0 to Re. 1. If
vou squandl‘r the money on archrology..or excavations you will really be
treating the neople. of India very hadly. What is the difficulty in your
way? Instead of excavating or doing anything of that kind, reduce the
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duty on salt from Rs, 1-4-0 to Re. 1. Don’t curse me because I differ
from you. If you do not mend matters, & you do not realise the situation,
well I shall be sorry. The laughter of my Honourable friend will haye
gone in the beginning of next year when the Swarajists, as they say, will
come in greuter numbers, ere is & proverb, “‘Don't laugh beeause ou
will have to ery.,”” Even if we all do not come back to the next Assembly
I shall huve, I-~liopé, the opportunity of looking at your faces from the
gullory. But instead of that let me ssk you if you allow me to proceed—
an appesl does not lie to such hard, stony hearts. If the salt tax is
reduced we shall be able to meet our constituency: and say that even
after the Swarajists deserted us we.were able to convert the Government
to our views. My Honourable friend Mr, Rangachariar since he was
outcasted on the 8th March last will also relish it because he will be able
to tell his constituency sbout the reduction of the salt duty. My Honour-
able friend Mr, Jinnah, who ‘was badly defeated the other day, is now

smaking & ocigar in the Library outside and if you don’t listen he will
*throw. away his cigar and never come:.

Mr, President: Order, order. The Honourable Member must oconfine
himgelf to the merits of the question. '

Mr. K.’ Ahmed: I commend my motion for the acceptance of Honour-
sble Members, I know, Sir, the non-officials, i.c., we the elected Members,
have not got the majority. I ask the nominated non-official Members to
remember that they will have to go to the village. Europeans live in
beautiful houses and drive motor cars in the town and say, ‘‘Farak jao”
to the cart drivers and pedestrians,

. Mr. President: The Homourable Member must not abuse the privileges
~of the House. : : b L '

Mr. K. Ahmed:  If they come in contact with these poor people, then
they .will. know. As regards 'my Honoursble friend who represents the
Anglo-Indians, 1 know many Anglo-Indians in the eity of Caleutta. .I
have -had the honour to-'come accross them and I know them more than
the Honoutable Mewber hers: representing them. I therefore ask him
to come into the same lobby with me for the sake of the Anglo-Indians

whom he represents and also induce his friend on his lett to come over.
With these words I move: '

“ That in clause 2 of ‘the Bill for the words ‘ one rupee and four annas’ the words
‘ gne ' rupee * be substituted.””

‘Mr. B. Venkatapatiraju (Gonjam cum Vizagapatam: Non-Muham-
madan Rursl): Sir. after the speeches of my three friends who moved for
the reduction of the salt duty to 8 annas, 12 annas and one rupee, I
think that each one of them has his own justification for maeking that
motion. My friend Mr. Schamnad, when he moved for the r?ductvion to
8 annas, ‘evidently followed the suggestion made by Dr. Parapjpyc in the
Taxition Committee’s Reporf that in his view it is far better that it should
bo reduced to 8 nnnas per maund sand therefore his' suggestion is not
altogethdr unreasonable when the economic expert chosen by Government
‘have eome to that conclusion. My friend Mr. Lohokare's suggestion is also
not unusual because theré was a time in India when the assessment of
the dutv on salt stood at 12 annas, My friend Mr. Ahmed’s suggestion
that it should te reduced to one rupee is also quite correct. It tallies with

' Il
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my own suggestion, because the Government Members will remember that
in the yoar 1907 it was reduced to one rupee. It was definitely stated
«on the floor’ of this Houge, in the old Council, that, in order to give relief
to the poorer section of the Indian population, they wanted to reduce it
to one rupes. Later on, after the War, to meet the finapciul stringency
on account of the War, they increased it to Rs. 1-4-0 in the year 1918, It
is also necessary for us to see what would be thc loss in case any of these
-suggestions are taken up. My friend Mr. Ahmed has stated it roughly kut
he is not quite accurate. The income, according to the accounts of 1914-15,
is about 7 crores 39 lakhs, but in the revised estimates for 1925-26, they
have reduced the figure to 6 orores 40 lakhs. If we wére to reduce to
8 annas from 1-4-0, there would be a loss of about 4 erorcs. Whether our
finances would be in & position to reduce to the extent of 4 crores either
by reducing the expenditure or moeting the deficiency in other directions,
is a problem which requires decp consideration und therefore it is not very
eagy for us to suggest even to the Finance Member to reduce it by 4 crores.
Even if it be 12 annas it will ke about 2 crores. If my suggestion to
reduce it to Re. 1 is given effect to, it will give encouragement to the
salt industry as well s give relief to the poor. In my motion, which I
will read at the end of my speech, I add that four annas a maund should be
increased on the import duty. I know there nte several vested interests
which would strenuously oppose any such suggestion but I am hopeful that
the Government will not be a party to any such thing, because Sir Basil
Blackett has said more then once, in speaking on the various proposals in the
House, that not only he but also the Members of the Government of
India have only one purpose in view, that is.the interest of the country
and. the interest of India alone. Therefore it cannot be suggested that to
safeguard the interest of any .other persons they would sacrifice the interest
of India. I do not think the Government wre putting forth any such
argument or would raise any technicsl plea in order to avoid the difficulty.
Perhaps I might remind the Government ¢f India that for a long time
the duty on salt manufactured in India was one-helf and at.times even
one-third of the ‘duty imposed on imported salt. If you refer to the history
of this duty’ you will find that thé duty- imposed -on imported salt is
gradually decreased while on several oceasions the duty on ealt manufao:
tured in India is increased in order to make both bear the same duty.
Also I do not know for what reason the Government wanted to put an
import duty separately in the tariff, so that protably any.such suggestion
with roference 1o the Finance Bill might not affect-the duty en imported
salt. To avoid that difficulty in my motion I make the suggestion that
whatever be the provisions in the tariff and notwithstanding eny such- pro-
visions to the contrary, a reduction should.be made on manufactured salt
and an increase, if necessary, might be made on salt imported into India
sither by land or sea. My object is to minimise the deficiency in the
Budget, because if my suggestion is adopted, according to my ecalculatisn
-on the revised figures of 1925.28, ‘the deficiency would not be more than
50 lakhs. Therefore I do not ree why the Government should not adopt
such a course und give relief to the extent of 50 lakhs. Perhaps to
anticipate Sir Basil Blackett’s objection I might mention, what is possibly
passing in his mind is whether on & Finance Bill I can bring in a motion
for inereasing faxation. I can assure him, as he knows from Parliamen-
tary experience in England, that you can move & reduction.in anc place
-under one head and en increase under another in the same head so long
.88 the total reduction would not be in excess of the proposed taxation.



2564 LEGISLATIVE ASSEMBLY. [16Ta Mar. 1926.

_ The Homourable Sir Basil Blackett: Sir, as the Honourable Member
has touched on this point perhaps I might at this stage ask your ruling.
I do not dispute at this moment the proposition put forward by the
Honourable Member but I would point out that this involves a change in
the tariff schedule, an alteration in snother Bill not under discussion. I
would ask your ruling therefore whether this amendment is in order.

Mr. President: Does the Honourable Member suggest that the sum

total of the suggestions made by Mr. Raju would go to increase the:
taxntion?

The Honourable Sir Basil Blackett: It means increasing taxation on
same individuals and reducing it for others. The net result is not an
increase of taxation, but the point is that this involves an slteration in
the Indian tariff which is not before the House for alteration in this Bill.

Mr. B. Venkatapatiraju: I might mention, Bir, with reference to the
provisions of several Acts enacted here as well as elsewhere, you will have
noticed the provision which I have put in here, namely, ‘‘ notwith-
standing any provisions Lo the contrary in any other enactment '’. And
my suggestion is simply this, that as we are dealing with the salt duty,
I provide that so much shall be levied on salt manufactured in India and
so much on salt imported into India from outside, notwithstanding any
provisions to the contrary in the tariff law. That is why I have speci-
fically put in those words in my amendment. just to avoid the difficulty
which Sir Basil Blackett is feeling.

Diwan Bahadur M. Ramachandra Rao (East Godavari and West
Godavari cum Kistna: Non-Muhammadan Rural): May I ask if a pro-
posal is brought forward which does not increase the total taxation but
which means an increase under one head and a decrease under the same
head, whether when such proposal does not increase the total taxation it

is nof in order? I contend, Sir, that such a proposal is in order according-
to the practice elsewhere,

The Honourable Sir Basll Blackett: May I point out that your pre-
deoessor on this very point of order a year ago ruled the second part of
the amendment to increase the duty, out of order. His ruling is at page
2521 of the debate of the I7th March, 1925.

Mr. President: Has the Honourable Member from Madras anything:
to say on the ruling given by my predecessor on this point?

Mr. B. Venkatapatiraju: I submit, Sir, that your predecessor on a
previous occasion allowed an amendment raising the postal rates in this
House. And, therefore, when there are two inconsistent rulings the
Chair has got a perfeot right to follow the English practice. It was in
1022, I believe, that Bir Frederick Whyte sllowed us to move an increase
in the postal rates. Even in the case of the Privy Council decisions, when
there are two conflicting decisions, we can follow one or the other.

Mr. President: The Honourable Member forgets that an identical
amendment. by Mr. Rama Aiyangar was ruled out by my predecessor.

Mr. K. Rama Alyangar (Madura and Ramnad cum Tinnevellv: Non-
Mubammadan Rural): Sir, this question deserves to be reconsidered by
vou and n decision given. The question is, what is the principle of this

Bill. This Bill intends to impose a certain raté ‘of duty, on salt. That
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is the principle of the Bill, and every amendment which goes to the
principle of the Bill is within the scope of the Bill. The permission of the
Viceroy is no doubt necessary in the case of extra taxation. But when
this Assembly is seized of the jurisdiction of the principle of the Bill which
relates to taxation on salt, the Assembly has got every right to go into the
-question of any exoess that might be levied or uny reduction that mignt
‘be recommended. The question has therefore to be considered by you,
and unless the Government can pitch upon any particular rule which pro-
hibits the Assembly, once the principle is committed to it, from taking

‘notice of it, I request that a ruling might be given in favour of the
Assembly, I do not think there is any provision except the one provision
that the Viceroy's permission is necessary in the event of extra taxation
being proposed ; and if that is the only thing on which the Government rely,

‘the Viceroy having given permission to put this matter before the Assembly
the Assembly becomes seized of it and every suggestion 'made by the-
Assembly one way or the other will be within the scope of the Bill.

Mr. L. Graham (Secretary, Legislative Department): S8ir, I suggest
that the question of relevancy taken by the last apeaker is wholly irrelevant.
We are not concerned now as to whether this amendment is relevant or
.not. What we are concerned with is whether the amendment requires
the sanction of the Governor Gieneral or not.  BSanction has admittedly
not been asked. This is an amendment which increases taxation, which
geeks to alter the tariff rates by increasing the rate of duty on snlt brought
into the country, and T submit that under the provisions of seetion 67 .f
the Government of India Act it requires the previous sanction of the
«Governor (reneral. ;

Mr. President: I notice that an identical wmendment was ruled out
‘of order ty my predecessor. The amendment proposed to be moved by
the Honourable Member from Madras consists of two parts; one applies
to salt manufactured in India and the other applies to salt which is im-
-ported into India, and the intention of this part of the amendment  is
to raise the duty on salt imported into India. The questions raised by
the two parts are quite distinct and must be treated separately. There
‘is no doubt that the second part is within the scope of the Bill but I am
not prepared to say that it is in order. If I were gatisfied that the two
questions were really parts of one whole question, I should have perhaps
ruled the amendment in order. Being not so satisfied I would follow the
ruling of my predecessor in the identical case and rule this particular
amendment out of order. I must add, however, that this ruling should
not be treated as & precedent. :

Mr. B. Venkatapatiraju: Sir, bowing to.the decision of the Chair, I
gubmit that I am still entitled, not to move that motion, but

12NooX. ¢, make suggestions, because when the Government complain
‘that any suggestion of ours reduces the revenue at their disposal to meet
the expenditure, and if we put forth sny constructive suggestion and if
on any teohnical ples that is not taken up either by the Government or by
.the Legislative Department, I submit the blame would lie on the shoulders
of the Government becsuse we have made & constructive suggestion how to
_minimise the loss and at the same time give relief to the poor ae well as
‘jmprove the industries of the country; but that does not prevent me from
‘discussing the whole matter. Sir, I might remind the Government thst
‘the salt tax was one of those barbarous. remnants which were still persigting
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in Bome countries, In olden days up to the Elizabethan period even a.
salt tax was imposed in Britain. Subsequently they felt that a thing which
is necessary for physical existence, which is as bad as the poll tax, should.
pot coniinue and therefore they abolished it. I ask, is it necessary, or-
are our finances in such a hopelessly bad state that unless you take it
from the poorest of the poor who cannot escape paying taxation

indirectly because nobody can live without salt, you cannot get on? And
when you sre raising public revenue here or elsewhere to the extent of
hundreds of crores, I might say 800 crores, should we still think that it is
absolutely necessary for you to maintain this tax at all? As a progressive
measure, I suggested, ‘‘ let us revert to the 1907 position '’, and I have
not asked to go beyond that. I made even another suggestion of realizing
one-third of the tax that you are realizing by imposing an additional duty,
and it is not now possible, because there used o be a difference between
the duty levied in India as well as the duty levied with reference to the
galt jmported into India. Now I want to suggest: have the Government
seriously taken into consideration the reason why there was so much varia-
tion in the consumption of salt not only for personal consumption for human
beings but for cattle and for industries in several provinces? The largest
amount that is consumed is in the Madras Presidency, and it is also largely
manufactured in that place. * You may notice that according to the Taxalion
Inquiry Committee’'s Report, in other countries where perceptibly they do
not use so much salt at dinner or breakfast, you find nevertheless in England
the consumption is about 40 lbs. per head per annum, in Italy 21 lbs., in

France 18 lbs., and in India, on the other hand, in the Madras Presidency

you have 18 1bs. and in all other parts even down to 11, 7 or 8 lbs. per head.

When you want about 40 lbs. per head in England whereas in India you
can manufacture, if you think it necessary, any quantity in India instead
of giving up lands which were brought under cultivation, { ask, what is the

necessity for puiting a heavy duty on salt manufactured in this country?
What are the reasons that must have guided the Indian Government to
put forth the reduction to Re. 1 in 1807? How are we different in the

year 1626 so that we may not ask in these days of peace that we should
revert to that taxation? The only answer that will always be made is
‘that ‘It is true, as suggested even by the Taxation Inquiry Committee,

that it is & measure like the poll tax which ought to be avoided, but we
cannot otherwise meet our expendifure; therefore, we want to keep it at
a high level””. Why not take the other courses of increasing your revenues

and reducing this tax on the poorest of the poor?

The Honourable Sir Basil Blackett: Because it is a better tax.

Mr. B. Venkatapatiraju: Yes, it is a better tax for persons who are draw-
ing ample salaries, but have they cver considered the persons who have
no hearths to live in, who have no clothing {0 wear and ‘'who have not cnough
to eat? Have they ever considered them? Do you ever think that it is
absolutely tecessary to carry on this top heavy costly sdministration by
unduly taxing the poor? Why should you not suggest any other method?
Is the statesmanship of the Government of India or. their officers so bank-
rupt as not to be sble' to suggest any other onurso for raising even 50 lakhs?
I say, -Sir, it is hardly fair to ‘the financial %’ap.’iu's of Sir Basil Blackett;
but ke knows perfeetly well thut it is an easy

5y “dourse because there are the
‘forgotten many who never'complain, whose' ydlde 'is never heard and who
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cannot appeal to Sir Bagil Blackett or to the Government of India, while-
the Government are playing the part of ** Lady Bountiful"'’ to the superior-
services., But he must realize that on accoumt of the taxation being at
Rs. 1-4-0 a sufficient quantity of salt is not given to cattle. Is he going

to make any provision for the reduction of the tax in the case of salt supplied
to cattle? Is there any provision made for supplying salt to the indus-
tries? I kmow the only indusiry in the case of which the duty is lower
is Fisheries and also for refineries, but in other respeots I do not find any-

where sny intention on the part of the Government to provide means of
relief for helping the people to use it in the necessary quantities for cattle

end industries; and I suggest, Sir, that half of the unsalisfactory and un-
healthy state of the people as well as of the cattle is due to not utilizing

enough of salt. I would appesal to Bir Basil Blackett to explain the fact
that in England they want 40 lbs., of salt whereas one-fourth of this
quantity is ‘believed enough for India. There musf be something -wrong
somewhere. I dd not think that Sir Basil Blackett would suggest that any
large quantity of salt is used for industrial purposes in England but he
cannot 'deny that the people are not using it in as large a quantity as is
necessary for the cattle in India. However, I do not wish to prolong the
discussion, but I would urge that if the Govermment are not prepared to
bring the amendment of the Tariff Bill under the ruling of the Chair so as
to increase the duty on imported salt, it lies with them to find other means;
but for my part I would suggest the reduction to one rupee.

Before 1 it down I would suggest the difficulties pointed out by the
Administration Report of Madras for the years 1924 and 1925—and you
will find it on page 5—how Madras is unable to export salt to Bengsl in
any large quantity as she used to do, for the reasons mentioned therein.
The same reasons are adopted and accepted in the Taxation Inquiry Com-
mitiee’s Report. What is stated heére is:

* Since 1918-19 Madras salt has found its way inte Ban%}l in considerable quantities
only when for some reason or -other shipping from the West has not been regular.
Thus, in 1921-22, when shipping wns curtailed owing to the coal strike in England,
gix lakhs of maunds of Madras salt were exported to Calcutta. In the next year only
four lskhs of maunds were sent and in 1923-24 there werc no exports at all. During
the year under report a quantity of 10,000 maunds only was consigned to Caloutta . ...
It huas heen ascerlained from ihe merchant that the freight per maund of salt was
annas 6, that the salt did not find a ready market in Calcutta and that consequently it
took about five months to clear the stock.’ . o

They say:

“ It was considered that the export rules were unnecessarily rigid in some respects
and that their revision might encourage the export of Madras salt to Bengal. :The
roles were accordingly revised last year. Under the revised rules salt may be trans-
ported in sailing vessols and the limit of wastago was enhanced to 5 per cent. of the
quantity shipped. There is no indication that these modifications have been sufficient
to encourage export to Caleutta and it is clear that the main obstacle to the export of
Madras salf to Bengal is the cost of fraight hoth by land and sea as compnred with the
cost of freight to Cabouttn from the Wast, which is very low, as salt 1s very largely
importad at ballast rates.’ ' :

That was the view of the Madras Administration. Similarly also with refer-
énce to Bombay. When we are exporting several lakhs of maunds, facili-
ties ghould be given. One complaint was also brought forward here on a pre-
vious occasgion’ when this question wss discussed by Sir Gordon Fraser with
reference to the faoflities given to Bonded salt over the imported salt from
the West; facilities might be given 12 opening & ls._i'g'grl?pmbgr of places
and there might be less rigidity of rules,—in order to provide that the duty
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might be levied only when salt was acluslly sold. Similarly they suggestéd
that railway freight should 'be convenjently reduced in order to provide
facility for export of salt from Madras to ‘other places; and'if Behgal is in
need of refined salt, a large quantily is being manufactured in Bombay and
Government might help in starting similar refineries in other places.” Even
for the refined taste of Bengal, what it likes can be manutactured from
the indigenous salt. For .all these reasons, Sir, T would ‘ask the House,
whatever boe its position, to press for & division that the duty should at least
be reduced to Re. 1 if they are not able to reduce it to 12 annas or 8 annas
at the present moment; and if necessary we may leave it to BGovernment
to bring in such an amendment of the Tariff Act in order t6 recover a large
portion by increasing the duty on salt imported into India. '

The Honourable Sir Basil Blackett: Sir, 1 know it is the religious
duty of Members of this House to bring forward motions of this sort yesr
by year. - The last speaker asked me if we were so bankrupt of suggestions
as not to-be able to devissé some better means of raising the money ce-
quired. I would ‘ask this House if they are so bankrupt in statesmanship
that they must go on year after year pressing for the reduction of a tax
which they recognise is on the whole a good tax and the desire to reduce
which is simply an echo of an old élsctioneering ery whigh has lost all ‘ts
force. (Mr. B. Venkatapatiraju: “Buréaucratic reply.’’) This is & poli-
tical cry and not a financial one at all. The report of the Taxation Inquiry
Committee shows that whatever alteration in our taxation system may Lo
required the ecarliest is certainly not a reduction of the duty on salt; and
I would go further., What is the use, when we have got provincial contri-
butions at 5 crores still outstanding, of coming forward and asking for u
reduction of the salt tax? At a time when those contributions are still
outstanding, the effect of giving up a revenue of this sort must necessarily
be to postpone the date nt which these contributions are reduced. The
tax now stunds at the same rate as in 1021 when the Meston Settlement
wus framed and I think it was pointed out by Diwan Bahadur Ranga-
chariar a year ago that it is not playing fair with the provinces to suggest
a reduction of this tax while those contributions are still outstanding.
The motions for reduction which are on the paper vary downwards from
the highest pitched one, that of Mr. Mahmood Schamnad, for a reduciion
to 8 annas. The cost of the reduction suggested by the Honourable
Member for the Muddiman Islands (Laughter)—Andaman Islands—would
be 8% crores in a full year and something over 8} crores in the current
year. The next amendment by Dr. Lohokare would cost 2} crores in 1
full' year and something over 2 crores in the current year. The motion o
reduce the tax to Re. 1 would cost about 1} crores in a full year and about
90 lakhs in the current year. If we were able to accept the suggestion that
is made in Mr. Venkatapatiraju’s motion for the imposition of a higher
duty on imported salf, if you assume that that ‘would have no effeet in
diverting. the present trade, that is to say, if the same amount of salt
were still coming from abroad, the net effect would be a loss of 45 to
50 lakhs, but the probable effect would be a considerable diversion of trade,
go that the loss would be larger, up to something approaching nearly 90
lakhs this year. That is the cost of reducing the rate from Rs. 1-4-0 to
Re. 1. (Mr. K. Ahmed: '‘Question.’’) Why is it & question? . All those
estimates assume that there would be no important increase in the tosal
oonsumption. “There is. not the slightest foundation for the belief that
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‘there would be any important increase in the consumption, certainly not
that it would be at all rapid. Therefore, the pesition with which we sre
faced is that if any of these amendments are carried we are so much short
of our finances for the year. If the first amendment of Mr. Mahmood
‘Schamnad is carried, I would suggest we should meet it by postponing the
reduction of provincial confributions this year and by omitting paragraph
3 of the Bill. That would just about enable us to meet the eost of reduc-
ing the salt tax to 8 annas; that is 1o say, we should postpone the abolitivn
of the cotton excise duty and postpone relief to the provinces. We can
meet Dr. Lohokare's by omitting paragraph 8, that is, giving up the abo-
liticn of the cotton excise duty, and by reducing the relief to the provinces
by about half of the.present fizure. The reduction to Re. 1 can be met
simply by giving up our proposal to grant relief to the provinces. That
is the simple position as it is before the House. Now, let us just con-
sider what is the value to the poor man about whom our elected representa.
tives wax so eloquent. What is the value to the poor man of the reduec-
tion of the salt duty bv 4 annes? It amounts to three-fifths of an anna
per head per annum throughout the vear, three-fifths of an anna per head;
possibly three anmas per family throughout.the year. Does the House
really think that it is better to do that than it is to reduce provincial con-
‘tribution by 1} crores? If we had that sum to spare, are there not a great
-many ways in which we could spend it better~—and I would go further—
which our electors would apgree as being better than this? The idea that
‘the elector will not elect anvbody unless like my friend Mr. Kabeer-ud-Din
'Ahmed he waxes eloquent about the salt tax seems to me to show the
dutv which the Members owe to their constituents to teach their consti-

‘tuents to recognise .

Mr. K. Ahmed: Is there any chance for you to get elected even in
England?

The Honourable Bir Basil Blackett: The Honourable Member has
shown that he is & successful electioneerer. But I must say there-are

.occasions on which one wishes that during the last year of the Assembly
when he is electioneering, he would do it elsewhere than in this House.

That is the position before the House, and the Honourable Members
can have the reductions if they are prepared to pay for them. I come
now to the last point. Mr. Venkatapatiraju always raises this question
.of raising the import duty. As he will see, the Taxation Inquiry Commut-
tee proposes that it should be further examined, fmd‘ we ha:ve every inten-
tion of following up the proposal of that Committee during the curreat
year with a view to considering whether it would be advantageous to
raise the import duty. We have during the course of the year done some-
thing to meet the diffioulties which were mentioned last year. For ine-
tance, we have arranged for salt coming by railway to be bonded on arrival ;
and other matters of that sort have been explored; but there is a good
deal to be said before you decide that it is desirable to raise the rate of
import duty on salt. As the Taxation Committee say, it is desirable that
India should be'made self-supporting in the matter of salt gupply if this
.end can be secured by the granting of a strictly temporary advantage to
the /lochl manufaeturer. - Thé 'dostrine of discriminating, protection comes
in here just as in other cases of protection. Undoubtedly the first eEecg
.of raising the impoerf daty on salt 'would be to raise the cost of nsl: an
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reduce the quality of salt supplied in Bengal. At any rate it would raise
the cost of it and Honourable Members who talk so much about the poor-
man having to pay heavily for his salt would no doubt feel that even 2
temporary increase in the cost of salt to the people of Bengal was a thing
.which had to be carefully considered. But I am quite willing to agree
that if by a temporary addition to a duty of that sort you can meke India
self-supporting in the mafter of salt, there would be an advantage. But
it always remaing true that you do not advantage a country by making it
completely self-supporting in a particular article if the result of your action
is that it is producing at a greater expense to itself a particular article
instead of importing it, whereas it might be producing an article which
it is better adapted to produce and exporting that in payment for the
import which it is not so suited to produce. But the matter will be ex-
plored during the year in the light of the Taxation Committee’s propo-
sals; and if it is found that real advantage can be secured by only a tempo-
rary increase of the price, then undoubtedly the Government will be quite
willing to accept the suggestion.

*Diwan Bahadur M. Ramachandra Rao: Sir, I regret very much that
the Finance Member began his speech by saying that this anmual debate
on the salt tax is a political cry or an election ery or some remark to that
effect. It seems to me that I cannot -accuse my Honourable friend of
ignorance 6f the past history of this subject. He kmows very well that
every proposal ‘that has been brought forward to-day, namely, the reduc-
tion to 8 annas, the reduction to 12 anhas and a tax of one rupee, has been
adopted as a tax in previous years. Therefore, taking the proposals that
have been made to-day, Honourable Members will find that there is
sufficient justification for all these propodals in the past history of the-
subject. '

The Honourable Bir Basil Blackett: Not under the present financial
conditions.

Diwan Bahadur M. Ramachandra Rao: That is quite s different matter.
But when my Honourable friend proceeds to say that our proposal is an
election cry, it seems to me that he has entirely forgotten that these
identical proposals were adopted by the Government in past years and in
the financial circumstances of those years. Therefore, taking the pro-
posals in themselves, there is nothing inherently political about them; nor,
looking at the faot that these various proposals for the reduction of the
salt tax have been discussed for thirty or forty years, is there any justi-
fication for eaying that there is anything peculiarly - electioneering about
the proposal that has been made this year. I may inform the Honourable
the Finance Member that whatever may be the financial circumstances of
this year, it is quite the feeling in this part of the House that these pro-
posals should be brought forward not only this year but in all future years,
till we reach the very lowest minimum of the salt tax that is advisable
or that is possible in the financial circumstances of the Government of
India. T may also say that the debate this year is somewhat valuable
from the conclusions of the Taxation Inquiry Committee which undoubtedly
my Honourable friend will have to deal with in the course of the next
financial year. It is quite true that the Honourable Member will have

*Bpeech noé oorrected "by the Honourable Member.
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to re-examine the whole of our taxation system during the:course of the
next financial year in view of this Report; end if we are saying anything at
all on this side to-day it is entirely to persuade him to see whether some of
the ideas which have been ventilated in this House for some years in regard
to the salt tax, can, in view of the eonclusions of this Committee’s Report,
be adopted by my Honourable friend. It ie only in this view that I wish
to say one or two words.

Honoursble Members will see that the authors of this Report come to
the conclusion that:

*“ even granted that it has not had that effect, the three annas per head per annum,
which is what a duty of Rs. 1-4-0 a maund would roughly represent, may involve a
hardship in the case of the very poorest.”’

That is the finding of that Committee. There iz no doubt therefore that
even a salt tax of Rs. 1-4-0 as it stands at present may involve, acoording
to the authors of this Report, a hardship to the very poorest in India.
That is quite clear on the findings of this Report. Therefore, when we
are urging that this hardship should be mitigated in the way we are sug-
gesting, there is nothing really unreasonable about such a proposal. Then
the Committee proceed to classify the various classes of persons at page
'840 of this Report, where they divide the community into urban labourers,
the landless agricultural labourers, and then, taking the landed classes,
into the small holder, the peasant proprietor and the large landholder:
then, taking the trading classes, into the petty trader, the large trader and
the big merchant class: then, the professional classes, and so on. They
thus classify the communities in the country into five .or six classes, and
the very poorest of these communities, who, according to the authors of
this Report, should have a priority in the matter of relief of taxation, are
these unfortunate landless agricultural labourers and urban labourers.
They have an order of precedence in-the relief of taxation, and they
place these classes, namely, the landless agricultural classes, agricultural
labourers and the urban labourers, at the head of persons who are entitled
to relief of taxation in the first instance.

Then again, Bir, at page 840, they discuss the incidence of taxation
under various heads, namely, salt, customs duties, excise duties, kerosine,
municipal taxes, and then they reduce the incidence. of taxation with
reference to each of .these, and they come to the conclusion at page 850-—
I will read this portion of the Report with the permission of the House,—
that :

“in the manner of relief of taxation, preference should, in the Committee's opinion,
be given to the poorest classes whose burden has not, as will be seen from the ll)lguru
in the preceding Chapter, been relieved to the extent that is sometimes supposed,
although there is no doubt that wages have risen considerably.” .

Therefore it is quite clear . . . .

Mr. A. H. Lloyd (Member, Central Board of Revenue): Please read
the next sentence. :

‘Diwan Bahadur M. Ramachandra Rao: My Honourable friend need
not at all be afraid that I will omit anything. Therefore, what I am
trying to corvince Honourable Members opposite of is this, that the per-
sons who ought to receive relief are the very poorest classes in. the com-
munity; secondly, even a duty of three annas per head of the populgtion

B2
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may be o hardship to these classes, Then the question as to what the
relief should be is discussed. I shall now read the paragraph which
Mr. Lloyd is anxious sbout:

*“ The tax through which relief could most easily be given is of course the Balt tax,

and Dr. Paranjpye would advocate that that be reduced, but in the opinion of the
majority of the Committee ™

—and in all Committees there is always s minority and & majority report,
ond it is for this House to judge which holds the sounder view ..

The Honourable Sir Basil Blacketti: That is the view of Dr. Paranjpye.

Diwan Babadur M. Ramachandra Rao: He did not advocate this in
connection with elections or merely for raising & political cry; at any rate
he did not do so when he wrote this Report .

The Honourable Bir Basil Blackeit: I am not quarrelling with that.

Diwan Bahadur M. Ramachandra Rao: My Honourable friend cannot
dismiss this lightly as he seems inclined to do. What the Committee
says is:

‘“in the opinion of the majority of the Committee, this would not be a suitable measure
in present conditions for the reasons that the rate is already so low that the burden of
it is extremely small, and that changes in the rates are greatly to be deprecated
on the ground that they are apt to cause reduction in the Government revenue out of
all proportion to the benefit received by the people. The Committee therefore fall back
apon the next indirect tax on general oconsmmption, namely, the customs duties on
conventional necessiiies, such as sugar, kerasine oil and matches '’.

8o that, 8ir, the position is this. The politically-minded class in this
country for the last thirty or forty years have many times, not only in
this House but even outside it, advocated the reduction of the salt tax,
not in their own interests, but in the interests of the very poorest classes
referred to by the Taxation lnquiry Committce, and in putting forward
the. various proposals to-day, we are really discharging a duty which we
owe to the poorest classes. We do believe that the tax on salt does affect
them, in fact the Taxation lnquiry Committee itself does not deny that
it does affect the poorest classes in certain ecircumstances. The whole
question is that even their recommendations are hedged in by these worde

‘“in present conditions.”’ I do not know what they mean by those words
*‘ in present conditions ", but I take it that they mean in present finaneisl
conditions,

The Honourable Sir Basil Blackett: We are only dealing with the
present conditions in this Budget. .o

Diwan Bahadur M. Ramachandra Rao: That is quite & différent matter.
I do not know whether the Taxation Inquiry Committee had any particular
Budget in view in making these recommendatigns. Therefore, 1 cannot
understand those words ‘‘ in present conditions *’', ‘but any way we see
what' Dr. Paranjpye advocates in regsrd to this matter. The majority of
the Committee make a qualified rag "\_t,‘clenﬂ'g._tion. that the tax cannot be
reduced in presert conditions, and theréfore the debate to-day ‘is intended
more or less to place before the Finance Member the opinion of this House
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that, in giving effect to the recommendations of this Committee, this
question, which has become an annual feature of our debates in this House
for the last thirty or forty years looking back to the old debates, requircs.
very careful consideration at the hands of the Government of India. My
Honoursble friend has always been telling us whenever the question of
provincial contributions was raised: ‘‘ Oh, look here, you will not get any
proviocial contributions '* . . .

The Honourable Sir Basil Blackett: Would you not do so if you were
the Finance Member?

Diwan Bahadur M. Ramachandra Rao: Yes, we would do so by a re-
adjustuent of the whole systemn of taxation. Whenever any proposals
are brought forward, my Honourable friend alweys tells us ‘‘ Look here,
you get your provincial contributions '’. That is not the way to deal with
this question at all. We are anxious to get our provincial contributions.
On the last occasion we suggested that the abolition of the cotton excise
duty should be undertaken and that provincial contributions also should be
given. My Honourable friend has found money to give something, and 1
may assure him that we are not at all satisfied with what he has done.
Taking Madras, I see from the papers that with a provincial contribution
of 57 lakhs, they are hardly able to tide over their financial difficulties.
This year they have, I suppose, a balance of six lakhs of rupees out of the
57 lakhs. So far as the provincial contributions are concerned, we are as
keen, even much keener than we were last vear, and I hope, Sir, that
now that he has a fine opportunity, we shall have the benefit of his:
services in having n readjustment of the whole of our taxation system to-
produce the necessary results in the future. Whether these proposals will
be acceptable to us is quite a different question. That depends upon the
exact proposals which you will make. Therefore, Sir, I think there is a
case for the reduction of salt duty ot least to one rupee. Of course my
Honourable friend is & very cautious and 'careful man and he will not
commit himself to anvthing unless it is absolutely necessary,—but I trust
he will consider the whole of this question of the reduction of the salt tax
in a sympathetic spirit. It is true that this is one of those very few taxes
whiech will go to the very poorest, but I think that in giving relief of taxa-
tion, it is perfectly right, as has been pointed out here, that that relicf
should go to the poorest classes.

Mr. 8. O. Ghose (Bengal: Landholders): I move, Bir, that the
question be now put.

The motion was adopted.

Mr. President: The question is:

‘ That in clause 2 of the Bill for the words ‘ one rupes and four annas’® the words
“ eight annan’ he substituted.”

The motlon was negatived.
Mr. President: The question is:

, 1:1’?; 'i:nl:sla-::tadz,”f“ the words ‘one rupes and four sonas'. the words * twelve

'The motion was negatived.
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My, President: The question is:

« That in clsuse 2 of the Bill for the words one rupee and four annas’ the words
“ one rupes ' be substituted.”

The Assembly divided:

AYES—19,
Ahmad Ali Khan, Mr, . Jeelani, Haji 8. A, K.
Ahmed, Mr. K. Joshi, Mr, N. M.
Awu.ngur Mr. K. Rama. Lohokare, Dr. K. G.
Alimuzzaman Chowdhry, Ehan Mahmood Schemnad Sahib Bahadur,
Bahadur. Mr,
Das, Mr. B. Mutallk Sardar V N.
Deshmukh, Mr. R. M. h C.
Ghose, Mr. 8. C. Pal r. Blpm Chandra.
Gour, Sir Hari Singh. ' Rumachn.ndn Rao, Diwan Bahadur M.
Huumlly, Khan Bahadur W. M. Talatuley, Mr. 8. D,
Venkatapatiraju, Mr, B,
NOERS—43,

Abdul Qaiyum, Nawab Sn- Sahxbndt. . Jatar, Mr. K. 8.
Abul Kasem, Maulvi. Lamb, Mr. W. B.

Ajab Khan, Captain Lmdsay, Bir Darcy.
_Ajcnm Hussain, Prince A. M, M. Lloyd, Mr. A. IL
Bajpai, Mr. R. 8. Macphail, The Rev. Dr. E. M.
Bhore, Mr, J. W. Mitra, The Honourable Sir Bhupendrs
Blackett, The Honourable Bir Basil. . Nath,
Bray, Sir Den . Muddimart, The Honourable Bir
Burdon, Mr, . Alexander.
Calvert, Mr. H. Neave, Mr. B. R.
Clow, Mr. A. G. Owens, Lieut.-Col. F. O,
Cocke, Mr. H. G. Rahman, Khan Bahadur A.
Crawford, Colonel J. D. Raj Naraird, Rai Bshadur.
Dalal, SBardar B. A. Rau, Mr. P. R.
Donovan, Mr. J. T, Roffey, Mr. E. 8.
Gidney, Lieut,-Colonel H. A, J. ! Bams, Mr. H. A.
Gordon, Mr. BR. G, ~ Singh, Rai Bahadur 8. N,
Graham, Mr. L. Stanyon, Colonel Sir Henry.
Hezlett, Mr. J. “Tonkinson, Mr.
Hira quh Brar, Bardar Bahadur Vernon, Mr. H. A B

Captan. : Vijayaraghavachsryar, Bir T.

Hudson Mr, W. Wajihuddin, Haji.
Innes, The Hononrnblo Bir Cherles, Willson, Mr, W. B, J

The motion was negatived,
‘Mr. President: The question is:

* That clause 2 do stand part of the Bill.”
The motion was adopted.

Mr. President: The question is:

* That clause 3 do stand part of the Bill.”

The Reverend Dr. E. M. Macphail (Madras: Europesn): Sir, when a
Resolution was moved last September that the ootton excise duty should
be suspended, although I have all along disapproved of the cotton excise
duty I stated that I was unable to support the motion because I considered
that justice comes before generosity and that it was the duty of the
Government to meet the grievances of Madras before being genérous to
the Bombay millowners. For that reason I did not take part in the
vote last year. I do not intend “on this occasion to oppose the passing of
this clause for two reasons. First of all, the matter is settled and con-
sequently there is no use in fighting against it, and secondly, we have
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bad s tirther instalment given to us in Madras, and the tone' of the
speeches ‘of the Honourable the Finance Member; both in another place
and in this House, has been so sympathetic that I feel certain that,
as opportunity arises, he will continue to see that we have justice done
to us in Madras. 1f there were one thing that would have made me
oppose this motion, it would have been the way in which some of the
Honourable Members from Bombay have spoken.. The suggestion has
been put forward that we have been receiving exceptionally favourable treat-
ment in Madras whereas we consider that during the past few years
crores upon crores have been taken out of our pockets which showld have
been allowed to be spent upon our own schemes in Madras., As, however,
I am perhaps the only Member in this House or one of*a
few Members in this House who remembers the original imposi-
tion of the cotton duties and the original imposition of the cotton
excise, I should like to make one or two remarks upon this event as
being a kind of Jand-mark. First of all, I thivk that it is a land-
mark in this way that it marks elearly the possession by India of fiscal
.autonomy. Reading the Fiscal Commission’s Heport I remember that
the members there who were opposed to the continuance of the excise duty
were 8o very largely for sentimental reasons. They considered that the
imposition of this cotton excise duty marked the subjugation of India
and marked the subjection of Indian fiscal interests to those of Laneca-
shire in particular. I should like to say one thing in connection with this,
that although personally I disapproved of the imposition of the coffon
.excise duty when it took place in the early nineties, I think it desirable
that Honourable Members should remember that the people who imposed
that duty were honest free traders. They oonsidered that free trade was
the best policy for their own country and that it was the best for other
countries also and that, in insisting that the excise duty should be imposed
herey they did nothing more than what they saw being done every day at
home where they had excise dutied countervailing import duties.. The
second way in which it is a land-mark is that I think it marks definitely
‘the giving up of free trade by India. The cotton excise has already mno
doubt ceased to be s real free trade duty. It has been kept on simply and
solely latterly for purposes of revenue. But the fact that it has been
given up .indicates, I think, the abjuration of India of anything of the
nature of free trade as a policy for the time being. I say for the time
being, because I have been interested to notice ih the time that I have
heen in this House that already there are murmurings amongst those
persons who are beginning to feel protection pinch them. Two years ago,
when protection was brought in in connection with the Bteel Bill, tiere
were only one or two gentlemen who sat on the opposite Benches who
ventured to say & word-in favour of free trade. But every now and
ngasin T have poticed that in cases where particular interests are affected
‘there has been a certain tendency to murmur at the imposition of pro-
tection. The last point that I wish to refer to is the fact that the abolition
of this cotton excise duty is an indication of the abandonment of the
aitack ‘upon ‘the western industrial system which was so vigorous_s few
years ago. Thid abolition of the cotton excise dutyis the ahandonment of
rrotection for the epinning wheel and the handloom.  This dutv has
‘teen the means of giving a certain amount of protection to these things, -
‘Sut by its abolition it means that those gentlemen who were in the habit
of attacking sll western industrialiem and associating it with all kinds of
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evils which were also connected with Government, have given up that idea
and are now prepared to sce India become industrialised. I oongratulate
the Bombay millowners upon their victory, and all that I can say is.
that I trust that all the benefits that are expected to accrue from the
abolition of tho cotton excise duty may do so and in particular I trust
that the profits resulting from it will not find their way into the pockets
of the shareholders but will be distributed to the consumers.

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, I do not know
the name of that Finance Member who levied this cotton excise duty on
the people of India. Nor do I care to know it. Bir, for years the people
of India have groaned under that ignominious and iniquitous tax. If°
Sir Basil Blackett’s tenure of office is notable for one thing more than
another it will be ever remembered that he was the Finance Member in
whose regime this iniquitous tax was done away with. I know that
hig administration will also be remembered for various other things that
he has done, but with that T am not going to deal. My Honourable-
friend, Dr. Maephail, of course remembers when this tax was levied, and’
he told us just now on the floor of this House that it was levied with a.
view to give protection to the handlooms and the spinning wheels

The Reverend Dr. E. M. Macphail: Excuse me, Sir, for interrupting
the Honourable Member. I never said anything of the kind. What I
said was that it had that effect. I never said that it was levied with
that intention.

Mr. B. Das: 1t is all the same. (Some Honourable Members: ‘‘No,
no.”’) I understood it in this way that its effect was going to improve
the condition of the spinning wheel and the handloom industry in India.
But the successive Governments and. successive Finance Members never
expréssed that sentiment, while on the other hand they admitted that
this was an iniquitous tax (An Honourable Member: ‘*No.'”), and that:
it was to raise more revenue, to meet the greater demand on them that
they were perpetuating that tax. However, I am very glad that the time
has come when we will have to forget that we were a subject nation, and
that any system of poll tax could be levied on ue. I am glad that the
time has come when this invidious tax is going to be taken off from the:
Statute-book altogether &nd on that I congratulate the Honourable the
Finance Member. a

*Maulvi Abul Xasem (Bengal: Nominated Non-Official): I also join my
Honourable friend, Mr, Das, in congratulating the Honourable the Finance -
Member not only on the abolition of the cotton excise duty but for bring-
ing the finances of India into & very satisfactory condition which has made
it possible for him to gbolish that duty. But in this connection I have-
got one observation to make. Dr. Macphail at the close of his speech
said that he hoped that this removal of the cotton excise duty would’
result in the money going into the pockets of the consumer. I am afraid:
that it will ot be so and it eannot be so as long as our tariff remains as it
is to-day. The cotton exvise duty, as has been mentioned, was introduced’
as a countervailing duty in order to protect the intereste of the foreign
manufacturer and ‘it was admitted as a bad tax end an sgitation was-

*Bpeech not corrected by the Honourable Member.
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carried on for its abolition for a long time and it has been going on since-
then. The Government from time to time would not defend the tax, but
at the same time could not remove it for financial reasons. The next
best thing that they could do was to raise the import duty on foreign
piecegoods that were brought into this country, and I think the import
duty went higher and higher. Now that this cotton excise duty has been
abolished, and rightly so, I think the consumer c¢an reap the advantage of
it only if the import duty is also correspondingly reduced. (Some Honour-
able Members: “‘No, no.”’) It may be to the interests of the manufacturers-
and the industrial magnates to say ‘ no ’, but, Sir, I think it is the duty of
Government to make the necessary arrangements so that the people of
this country, the poor people for whom so much erocodile tears are shed
in this House, do really get some benefit, that they get the necessities of
life supplied to them at the cheapest possible cost. I do not mind your
taxing silk, or gold or motor cars and things of that kind, but ordinary
wearing apparel is as much a necessity of life as food and therefore:
Government should provide facilities that these necessities of life may be
available to the people of the country at the cheapest possible price. (Mr.
B. Das: ‘‘What about salt?”’) Yes, Sir. We have been hearing this
morning about the reduction of 4 annas in the amount of the salt duty.
1f that reduction had heen carried, it would have only added a few mcre
rupees to the coffers of the salt dealer and not the consumer and it was
for that reason that I did not vote for it. This House talks so much
about the poor people, the agriculturists, the dumb millions. The dumb
millions have got in this House very eloquent advocates, but if we see the
results of our discussions and deliberations we always find that it is the
industrial magnate and the capitalist that has the full benefit of the Legis-
lature and the Government with reference to our tariff policy. 8ir, while
supporting wholeheartedly the Honourable the Finance Member in the
present Finence Bill I would appeal to him that when he has an occasion
to consider our fiscal policy again he will consider the question of reducing
the import duty on piecegoods and cotton cloths, whether we get them
from Japan or Manchester. I bave been told that Government do not
want to reduce it bepause the competition to-day is not between Lanoa-
shire and India but between Japan and India. I am not interested either
in Japan or in Lancashire. (An Honourable Member: ‘'Or in India.””) I~
am interested in the poor agriculturist and he has to pay a very high price
for his ordinary wearing apparel. I have been told that the mill industry
ought to be encouraged by protection and even by taxing the people. But
it cannot be said that the Bombay mills are infant industries that require
protection During the days of the War and during the anti-partition days
of Bengal the shareholders of the Bombay mills made huge profits out of"
the patriotism of the people. I do not grudge them their present good
fortune, but I would appeal to them to make some concession in favour
1pa, Of the consumers. T am afraid I cannot trust to their charity;
_ " but we must have some protection for the poor consumer and’
he will get it only when the import duties are reduced.

‘The Honourable Sir Basil Blaekett: I come to bury Caesar. mot to
praise him. T will not therefore be misled by any of the speeches that
have been made to-day into defending the dutv whose demise we are here
rejoicing at, or repeat some of the phrases that have been used in this
connection. Whatever its merits. it is a historically unjustifiable tax and’
that is all we have to say about it.. T do not wish to delay the House:
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-over it further, but I do want to draw lheir attention to the fact that
we are here in a sonse performing o historic act. . ‘We ate getting rid of
what has been described as a historic wrong, apd I hope that that will be
token by the House and by the country as ah indication of the possibilities:
that lie in the Reforms when all those who are working for India will
work together for her good.

Mr. N. M. Joshi (Nomindted: Labour Interests): Yesterday, when the
Honourable Member for Ahmedabad made a speech thanking the Govern-
ment, the Honourable the Finance Member, His Excellency the Governor
General and the non-official Members of this Assembly, I thought, Sir,
he was not doing justice. I felt that he was thanking those people who
roally did not deserve the thanks of the millowness of Bombay and
Ahmedabad. If His Excellency the Governor General, if the Honourable
the Finance Member, if the Government of India and if the non-official
Members of this House could have removed the duty, they would have
done it earlier but, Sir, these people had to wait for the removal of the
duty in order to see that 150,000 workers of Bombay were put to great
hardships for three months. Therefore, if there was any party which ought
to have been thanked by the Honourable Member from Ahmedabad, it was
not the Government of India, it was not the non-official Members of this
House, but the party was the 150,000 workers who suffered great starvation
and great hardships for nearly three months in the city of Bombay.

Mr. Bipin Chandra Pal (Calcutta: Non-Muhammadan Urban): Made.
1o suffer, '

Mr. N. M. Joshi: That is the greatest danger of this policy. I kmow-
very well that the circumstances under which the excise duty was removed
constitute & great danger for the mill workers in this country. If the
cotton excise duty had been removed voluntarily by Government I would
have been plersed but the circumstances are really dangerous for the mill:
workers. For the last few years, the millowners of this country, especially
the employers in the textile industry, have been using the workers in order
to secure their ends. When they wanted the cotton excise dutv to be
removed and they could not get Government to do it, they thought they
might use the workers in order that the cotton duty might be removed.
"The millowners may want certain other concessions héreafter. T know
“they want the import duty on Japanese goods to be increased.. I always
feel that the mill workers in Bombay may be again used by the millowners
‘in order to put pressure upon the Government of India to raise the import
duty on Japanese goods. T am not therefore quité happy on account of
the circumstances under which the excise dutv has been removed. Then,
“8ir, the Honourable Buropean Member from Madras said that the removal
of this dufy meant a land-mark for the several reasons which he pgave. Sir,
to me nlso it is a land-mark and for one reason, and that reason is that the
“Government of India have made it clear .now that whenever they have a
surplus that surplus will be used not for reducing a duty like the salt dutv
which fallse upon the poorest people in this countrv but that surplus will
“be used for giving relief to the rich communities of this country. Sir, that
is the lesson of the action of Government in removing cotton excise duty
"before they had removed from their Statute-book a tax like the salt tax.



THE INDIAN FINANCE BILL. 2569

Mr. M. A. Jinnah (Bombay City : Muhammeadan Urban): S8ir, it is many
years ago when I happened to be a student in England that I got acquainted
first with this obnoxjous excise duty which was imposed upon: the cotton
industry in India. I remember it very well. At that time Lord George
Hamilton was the Secretary, of State for India. He happened to address
his constituency and he made a declaration which was based on just and
-equitable principles and he maintained that it would be wrong to impose
an excise duty on the cotton industry of India. Within a very few days
after he made that specch, the members from Lancashire and Manchester’
in the Commons at the point of the pistol threatening to defeat the Govern-
ment made him make a different speech. The act was ncecomplished. It creat-
-ed & profound impression upon me and I felt how India’s interests could be
sold in order to maintain the Government in power in Great Britain. That.
wrong was continued and was continued up till the moment when the
Finance Member got up and definitely declared that this cotton excise duty.
was dead. Its corpse was buried. Let us now give it a decent funeral.
Well, Sir, although this wrong has been righted to-day after such a long.
time, yet it was maintained all these years although it was morally wrong,
hlstonca.lly wrong and pohhcallv a blunder. But it has been righted to-day
and I must therefore recognise the efforts that the Honourable Members of
this House made on behalf of this industry more than once in putting pres-
sure upon the Government. 1 quite realise that the strikers plaved a very
important part and I fully realise the point which Mr. Joshi made. But,
Sir, it is in the Anglo-8Baxon blood that no wrong is to be righted unless
those who are wronged are made to suffer and at times made to shed even
blood. TUnless that is done, a real impression is not created on the minds
of the Anglo-SBaxon race. I hope that they will learn a different lesson in
this country and not compel this country to resort to these extreme measures
and then grant relief. I do not wish to enter into the question of the policy
of protection. That stands on its own merits and whenever that question
comes up I have no doubt the House will be in a position to deal with it.
T do not also wish to deal with the“question of relief to those countrymen
of ours who are poor, who are workers. T for one shall be always ready,
as far as it lies in my power, to help to alleviate their lot. I therefore on
‘behalf of Bombay cannot sit down without recording my appreciation of the
action of the Government in this matter. I hope that this will not be the
last move of the Government and that thev will realise that whenever
they do a good act, a beneficial act, we on this side of the House readily
appreciate it, and we have no hesitation in saying that we congratulate the
Finance Member, who represents the Government. I have no doubt that
he has played his part; we appreciate his endeavours in this behalf end I
“"have no hesitation in sayving that we thank him for it.

Mr. Kasturbha! Lalbhal (Ahmedabad Millowners’ Association: Indian
Commerce) Sir, Dr. Macphail has brought in prot.ect.mn and free trade
in the discussion of the abolition of the cotton excise duty. Had he been
in this House to listen to the frequent debates that have taken place
on this subject of the cotton excise duty he would have found out that
we never claimed the abolition of the cotton excise duty on the principle
of protection or free trade, but we based our claim on sheer justice an
justice alone. Bir, much has been said about the poor consumers. May
T tell Honoursble Members that the reduction in prices of pirceonnds
during the recent months has been nearly 20 per cent., and much of that
“has been due to the abolition of cotton excise duty. We were able to sell
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our goods which were not moving till the months of November and Decem-
ber at a price that was not even & squaring proposition, only because-
the cotton excise duty was sbolished. Again my friend Mr. Joshi hss-
referred to the workers having been sacrificed for the sake of the

employers. Convenicntly Mr. Joshi has forgotten that ten big mills

had closed down before the Bombay millowners were obliged to announce:
a cut of 114 per cent. in the wages, and but for this cut it is very doubt-

ful whether almost all the mills would not have been obliged to close down

one after the other because of the great depression in the trade. I am

not here prepared to go into the merits of the strike, but I may be

pardoned for saying that Mr. Joshi is starting on the wrong theory of "
Labour and Capital interests being anything but identical. I say, S8ir,

that the interests of labour and capital ought to be identical, and unless .
they are, it will be very very difficult for our country to advance industrially,

materially or socially. 8ir, I fully recognise that the strike and the suffer-

ings of the work people of Bombay have played a very important part.
in the abolition of the cotton excise duty, and we are all the more sorry

that the Government did not see their way to announce the abolition of

this duty until these 150,000 work péople had suffered privations for nearly

two months. Sir, I once more thank the Honourable Members, non-official

Indian and European Members, for the kind courtesy with which they

have listened to the various debates that took place in this House and

for their vigorous advocacy of the abolition of the cotton excise duty.

I also thank the Honourable the Finance and Commerce Members, who-
have had the good fortune of announcing the abolition during their term
of office. Our thanks, as I said last evening, are also due to His Excel-

lency the Viceroy, who will soon be retiring, for announcing the abolition::
of the cotton excise duty. (Applause.)

Mr. President: The question is:

*“ That clause 3 do stand part of the Bill."

The motion was adopted.

‘Clauses 4, 5, 6 and 7 were added to the Bill.
Mr. President: The question is:

* That Part I of the Schedule do stand part of the Bill."
Mr, X. Ahmed: Sir, T move:

“ That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1808, for the entries under the head * Letters’ the following be substituted :

‘For a weight not exceeding one tola ... Half .an anna.
For a weight exceeding one tola but not exceed- )
ing two tolas and & half ... Three quarters of an anna '’

8ir, in moving this motion I would remind the Government that it
was only last month, on the 9th February last, that I expatiated on the
Resolution for the reduction of postage on postcards and on letters.
There, Sir, I clearly placed before the House the fact that there is ample -
profit, and from the actuals of the Budget for the last financial yvear it
appears that the profit was Rs. 20,28,100 from the Postal Department,
including the sale of postcards, and from letters. I think tha.’ﬁ. fact wil¥
be admitted by .the Government. I also told them not to mislead the-
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House by the trick of mixing up the telegraph and telephone branches
‘with the post office. Bir, as far as letters und postcards are concerned,
#here is ample profit derived from their sale and a reduction is absolutely
necessary. I said further, as Sir Charles Innes has pointed out, that
the Postal Department is a commercial department and it has not been
run on businesslike methods like & commercial concern ought to be run.
My motion, Sir, is quite a modest one, namely, to fix the price for letters
at 9 pies instead of one anna when the weight is over one tola but less
than two and a haif tolas, and six pies for less than one tola. Here I am
proposing the pre-war rate and nothing more. I suppose, Sir, if this is
adopted, the Government will lose, roughly speaking, o few lakhs of rupees.
(4An Honourable Meniber: ' How many?”’) It is probably less than
.60 lakhs, probably it may be 85 lakhs, or it may be veéry close
to that figure. 1t is for the Department, who &are in a positien
to deal with the statistics, to state the exact figure, but I
hope they will not mix up and shuffle all three cards—telegraphs,
telephones and postage. They have been shuffling all three cards in order
to show that they have got a Department of ‘‘ Telegraphs, Telephones
and the Post Office ''. Of course they show from their statistics that
there is a loss of Rs. 60,000 every year when they give us the figures of
their profit and loss with regard to telegraphs, telephones and postcards
and envelopes together. But, Sir, apart from the telegraphs and tele-
phones, if you tanke the postages on postcards and envelopes alone, if they
.are only taken together, Sir, there is a profit of Rs. 29,28,100.

Mr. H. A, S8ams (Officiating Director General of Posts and Telegraphs):,
“Which year?

Mr. K. Ahmed: You have given that figure before the Standing Finance
-Committee. If that is so, Sir, we gre in a position to demand from you
that you must accept the motion by reducing the rate to 9 pies for what
you charge one anna and for a weight of one tola half an anna; that is
the pre-war rate, that is to say, what you charged before vou increased
the rate in 1922-28. I went inlo the matter, 8ir, on the 9th of February
but the Honourable Sir Bhupendra Nath Mitra in his reply gave a one-
-sided answer. He never tackles the questions straight, he never gives
answers straight; but, Sir, he probably got some answer written out
without meeting the arguments that I raised on theé 9th February and
he gave a stereotvped, one-sided answer. That was not fair dealing,
Bir, at his hands with regard to my motion. Now, Bir, let us see what
was said last time. T said this:

‘“ Since the rates on Font-curds and envelopes were increased, the Government had
an additional revenue of about Rs. 1} crores. But then thereafter one-fifth of the
post-cards and one-fifth of the letters and envelopes have been reduced in sale from
the post office list. On a comparison of the postcard figures of 1022.23.and 1021-22,
and the figures of 1823-24, for which we have got actuals, and taking also the revised
estimates -of 1924-25 into consideration for postcards, it will be clear that postcards
have fallen off in numbers from one million and one million and & half. Ordinarily,
hefore 1021.22, if you take the figures for ten years you will find that the total number
of posteards had heen steadily increasing, so much so that the average increase of the
Postal Department, although there was no change in the taxation, came to 30 lakbs
extra. Bu} aince 1022-23, when the rates on postcards and envelopes were doubled, it
“"has steadily Iallen except that now, taking all postal articles into consideration, there
is an‘excess of 1 per cent. and odd only in postal articles ultimately. Bo by reduetiom,
you will inarease the sale of the number of postcards and envelopes. And since it .is
- commarcial department, you must give eredit' to it and allow redhction withogt any
farther -d.-’k:f.‘ The sooner it is doue, the better it is "Botk for ibs pesple sl tie
*Governmen
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That is quite clear. Now, Bir, am I not justified in asking, and is it not
fair for the Government to treat the matter from a commercial point of
view just as a business man would do? What is the use of your shuffling
the three cards, that is to say, Telegraphs, Telephones and the Postal
Department, and showing us the tantalizing figure of a loss of Rs. 60,0007
If it is your luxury to have telegraphs and telephones, certainly for this .
luxury you should not realize from the poor people 6 pies instead of &
pies for postcards and in the case of a letter weighing much less than one
:tola realize one anna instead of helf an anna, while you charge only
one anna for such a big weight as 24 tolas. Is it businesslike, is it
commercial? Bir, I submit that this motién is a fair one for acceptance,
and I am moving, Sir, that this at least—of course there are many .others—
ought to be accepted. I move, Bir, that my motion be accepted.

Mr. B. Venkatapatiraju: Sir, you have already been pleased to say
that the Assembly is not entitled even under the same head to suggest
.additional revenue by imposing additional duty. In my 'motion I suggest ::

“ That in Bchedule I to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1888, for the entries under the head ' Letters ' the following be substituted :

‘ For a weight not exceeding one tola ... Three quarters of an anna.
For a weight exceeding one tola but not exceed-
ing two and a kalf tolas ... One and & half annas’.”

If under your ruling, Sir, I cannot move the latter, I am entitlad to speak.
on he whole proposition as a constructive suggestion so that the Govern--
ment may not complain that there would be a great loss of revenue on
that account; it would be met to a greater extent in the way which I have:
suggested. I have suggested:

“ For » weight not exceeding one tola ... Three quarters of an ama, and
For a weight exoceeding one tola but not
exceeding two and & half tolas ... One and a half annas.’

It might be suggested that there would be a loss of some lakhs, but it
will not be more than about 40 lakhs, because after all we have not .got
the actual figures as to how many letters were sent weighing less than
one tola and how many above one tola up to 2} tolas. 8o it may be that
we should increase the rate with reference to the weight of the letter,
and you have to take that into account, because letters of greater weight
might be reduced. But taking all the circumstances into consideration,
we cannot ignore the fact that during the last 4 or 5 years there was a
consgiderable fall in the letter postage. We find that it went up to 609"
million letters in the years 1920-21 and 1921.22. It has gone down now
to 530; that means there was a reduction of 70 million letters. It cannot
be pleaded that all this deficiency is due to the slump in trade; I think
it ip due to the heavy postage. You cannot escape by saying that there
must be some other reason than the heavy postage rate. I think the
heavy postage rate accounts for the fall of 70 million letters. My sugges-
tion is this. Is it not possible to conceive any measure of affording relief?
I shall be.very much satisfied if Government are prepared to reduce
postage on postcards to the old level and we need not press this, because
that will give greater relief to the poorest people. than even s reduction
in the postage on letters. . I do not understand why &ll letters from half’
& tola to 2% tolas should be cherged at the same rate. It is practically-
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helping the richer section and not helping the poorer section. If we:
adopted a differential rate for letters of smaller weight and for letters of
heavier weight, which are generally used by commercial people and richer
people, there would be nothing wrong in doing so. I therefore suggest
that some method should be adopted to secure additional revenue and give
seme relief to those who want to send in letters and who are unable to
« ,8end them. That is the reason why we have got 70 million letters less.
-mow. I have in another place made & suggestion sbout letter postcards.
Letters are intended for secrecy of communication.- For that purpose-
many communications must necessarily be sent in letter form; and there-
fore even the poor people need some relief. If my suggestion is' accepted,
which is a reasonable one, there will not be a heavy loss as there would
be in the case of other suggestions which are on the paper. Therefore,.
T suggest that the Government might sympathetically look at the question
and not raise the bogey, ‘* We have to provide extra expenditure for this
purpose and for that purpose, and therefore we will never give relief
in this direction or in any other direction in pogtal matters ’’. I shall be
the first person to be satisfied if reduction is made in any one direction
whatsoever.- But I am sure, the other side, the Government, are in a
mood not to accede to any request in 'any form whatsoever, because they
want every available pie; they want to have their treasury filled in order
to spend lavishly. But the House must bring pressure to bear upon them
time after time by agitating for the reduction of postage in one form or
another. Therefore, I move my motion. :

The Assembly then adjourned for Lunch till Twenty-Five Minutes to-
Three of the Clock. '

The Assembly re-assembled after Lunch at Twenty-five Minutes to
Three of the.Clock, Mr. President in the Chair.

Mr. Mahmood Schamnad Sahib Bahadur: Sir, I have given notice of
the foliowing motion:

‘“ That in. Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 18988, for the entries under the head ' Postcards ' the following be substituted :
‘ Bingle ... Quarter of ‘an anna.
Reply . ... Half an anpa'.”

[At this stage Bir Hari Singh Gour entered the Chamber and rose up-
to speak. (Cries of ** Order, order.”)] ' .

N
Mr. President: The Honourable Member knows that he is late for his
amendrent,

Bir Harl 8lngh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): I rushed in, Sir, as soon as I could, and I hope I may be per-
milted 4 move my amendment. '

Mr. President: Sir Hari Singh Gour.

Sir Harl B8ingh Qour: Sir, the amendment which stands i -
and wbich I wish to move is as follows: " My name

' Letters : For a weight not exceeding half a tols .. % anna,
As regards postcards, letter ecard -, % anna.”
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I shall explain to the Honourable Members the effect of these two amend-
ments, and I shall leave the House to adopt one or both. Now, as regards

the } anna postage for a half tola letter I wish to point out to this House

that that is a compromise, a compromise which 1 think should be accepted

"by the Government. 1 think my Honourable friends will agree with me that
-with the doubling of the postage in 1922 we have per saltum gone up from
one pice to two pice and from two pice to four pice; and the reason that was

given in 1922 and repeated in 1923 is a reason which has not, I submit, re-

ceived nny support from the subsequent facts elicited from the occupants

of the Treasury Benches. I happencd to be one of the protegonists of an

amendment which was resisted by Mr. Clarke (now’ Sir Geoffrey Clarke)

and I see, Bir, referring to my own speech and his reply to me that the

burden of his song, or rather the burden of his speech which occupies five

pages of the Legislative Assembly Debates, was that the increase in the

postal rates was necessitated by a desire of the Goverhment to develop rural

post offices; and he appealed, and appealed with success, to the fact that

there were a very large number of rutal post offices where the receipts were

something like Rs. 15, while the expenditure was about I3s. 25; and he said

that if you want the development of the rural post offices that develop-

meut is not possible so long ns the rate of postage remained as low as it

was, and that appeal did not fall flat upon our ears. We acceded to a rise

in ‘he postal rates, but we asked the Government to remember that first
-of all the development of the rural post offices must be taken in hand.
We thea put questions and those questions have been repeated in the pre-

-ceding years, asking the occupants of that office what development in
the rural postal facilities was made in consequence of the increased

postal receipts. I find, Sir, that the replies are mostly disappointing and

the increase in the postal revenues has been absorbed by the enhanced pay

and emoluments of the postal employees and a very inconsiderable portion

of it, if any, has gone to the development of the rural postal areas. I

therefore feel thnt the reason which justified this House in acceding to this

-extremcely unpopular tax upon communications hes not been made good,
and that is my first ground for asking this House to go back, if only par-

tially, to a rate which will ameliorate the condition of the very poer who

desire {1 send letters and cards but wish to ensure a measure of secrecy

which iz not possible in the present posteard and the postal service unless

we wish to pav either one anna or more. I therefore plend, 8ir, for the two

amendments and I hope that no spokesman on behalf of the Government

will once more hurl at us the charge that it is an election cry because In

1922 we emphasised this view that the post office was the messenger of

civilisation and we wanted the Government to realise that being a public
utility department theyv should keéep its rates at the verv: minimum. - Hon-

ousubl: Members on {he other side, while conceding this principle, stated

what T have summarised in mv speech, and I therefore fecl confident that

my Honoursble colleagues on those Benches will support me if it is neces-

sarv that ‘'we should divide the House on thia cxtremely modest measure

which 1 ask the Government to accept cither conjunctivelv or disjunctivelv,

because T am prepared to abandon the half anna latter if they will accede

to my salternate amendment fhat lelter cards be allowed to be transmitted

bv the post office at half an annn each. If the loss in transit by fhe post

office in consequence of the lettor eards will he greater, then I sugeest

that the postage he reduced to half anna on n letter not. weighing more than

half a tola. That is my amendment and.I ask this. Houge to support mv

amendment, (An Honourable Member: ** Please read that amendment."")
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The amendment is as follows:

‘ Letter : For a weight not exceeding half a tola ... ... Half anna.
Exceeding half tola and not exceeding two and a half
tolas - ... One anna.

Postcards : Bingle letter-card ... Half anna.”’
Sir, that is my amendment. I move it.

Mr. Mahmood Schamnad Sahib Bahadur: Sir, my motion refers only
to a reduction in the price of post-cards; and this question is also another
question about which Government . . . . . '

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadsn Rural): On a
point of order, Sir. We are considering the question of the reduction in
the rates for letters.

Mr. President: We are taking up all the amendments on letters as well
as postcords together, and after a general debate all the amendments will
be put cne by one.

Sir Hari 8ingh @our: Yes, Sir; that will be very convenient.

Mr. Mahmood Schamnad Sahib Bahadur: This is another matter, Sir,
in which the Government are showing great stubbornness by not acceding
to nieet the necessities of the people. It is said that the postal service is
one of the factors that contribute to civilization. In India also this had
had great effects, but the progress of civilization will be marred on account
of this cneck on postal facilities. The pride of the British nation is that
thoy are the pioneers of civilization in the greater part of the world, but
whut is the state here?

Thev are showing stubbornness in not acceding to the wishes of the
people. This is a very unpopular measure. People are very anxious that
the rates on postcards should be reduced. Unlike letters this is a measure
that affects poor people. When we had three-pie postcards, it enabled
poor people to communicate with their relations and friends and exchange
idcas without much expense.

Sir, these postal rates were increased in 1922, Since then correspon-
dence Lar decreased by one-fitth. This means that poor people are unable
to exchange ideas as they used to do before, It is calculated that only 1%
letters and 13 postcards are written per head of the ulation per year.
Bo this shows to what extent correspondence and exchange of ideas have
been reduced. By this reduction there may be a reduction of revenue to
the extent of only Rs. 75 lakhs. But, if the savings of the Postal De-’
partment are applied to the reduction of postal rates this loss will be
covereu to a great extent. Each department must bear its own ‘cost.
Telegraphs and Telephones must not be tacked on to the Postal De-
partinent. The richer people, who make use of telegraphs and telephones,
must nut be allowed to enjoy the contributions of the poor people, This
loss can also be made good by reducing the pay of the higher grade officers
which is being increased unnecessarily every vear.. The number of higher
grade officers may be reduced without interfering with the effieiency of the
departinent. Therefore, I ask the Government Members to consider this
matter seriously and aocede to the wishes of the people at least in this one
item. T{ thev show stubbornness, they will only show that they sre mnot
amenatle to resson. In regard to the abolition of the cotton excise duty,
Goverrment were repeatadly  asked to abolish it, but they did not yield

(4]
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-gracefuliy as they ought {o have done in response to the wishes of the
people, aud they yielded after the concession which they have now shown
has lost all its grace. This has been the mentality of Government. I hope,

8ir, in this matter at lenst, they will be wiser, mend matters and give
‘effect to this amendment.

Sardar V, N. Mutallk (Gujarat and Deccan Sardars and Imamdars:
‘Yuiandholders) : 8ir, the amendment that stands in my name reads thus: .

. _*“That in Schedule T to the Bill, in the proposed First Bchedule to the Indian Post
:Office Act, 1888, for the entries under the head ‘ Postcards’ the following be subs-
Rituted :

“ Bingle

One pice and s half,
Reply

Three pice ’."

I am moving this amendment only by way of & beginning for the reduc-
tion of the rate of postcards. Sir, 1 take my stand on commerciul lines.
By this amendment I think the revenues of the post offices will not only
not suffer, but perhaps there will be & gain to the post offices. One com-
mercial advantage that will be the result of the adoption of this amend-
ment is that men purchasing posteards wiil not purchase only one posteard
but they will purchase two cards, becsuse it will not be very convenient for
them to purchase cards for.one pice and a half. (An Honourable Member:
‘* They will be forced to buy.'") I am not forcing therh to pay more, but
as o matter of convenience they will certainly purchase two postcards
instead of paying one and half picc and buying one postcard. Apart from
that, even if you effect s reduction, the total loss that will result according
to my ealeulation, assuming that the sale of posteards is the same "as at
present, will be about 80 lakhs. According to the calculations already made,
we find that the Post Office has got abput 29 lakhs to its credit which
'alx';l(;:sl,t goes to make up the losses in Telegraphs and Telephones..  With
regard to Telegraphs. if Government were to accept the suggestion made in
ong of the leading papers of Bombay to reduce the charges on telegrame
and to see whether the income could be increased, perhaps it is possible
that the reduced rates in telegrams would bring in more revenue, and with
the revival of trade and the increase in the number of telegrams that would
follow as a result of the reduction in the telegraph rates, the telegraphs
will be able to stand on their own legs. Then there will be no question of
‘meeting any loss from the Postal Department, and the whole lors in the
Telegraph Department will be praciically covered. So, Sir. on a com-
mercial basis at least my suggestion is quite feasible, and o my mind.
‘there appears to be nothing against it.

. Sir, yesterday when we were discussing the general aspcet of this Bill,
.Mr. Neogy had some difference of opinion with the Honourable the Finance
‘Member sbout charging interest. The whole position is this. Sir. With
_regard to the question of charging interest to the nost officen on A commercinl
basis, there will be no difference of opininn at all. provided that vou agree.
4o atart from to-day. The position is thie. The Honourable Member wants
46 start from to-day, while we, on this side. want to start from The he-
einning of the nost officen. Tf we take into consideration +he nrofite made
‘bv the post offices and paid into bhe general revennes. nerhans the eharge
1hat-fs now mnde to the post sfficen will he wined off. Tf we atart fram
Ao-dav, then taking Mr. Cock’s line. and taking the post offices ar an indivi-
‘dual unit ‘or as a separate company. there iz some slight jusTification for
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«charging that interest, but it will be a purely commercial thing. Post
offices are not merely commercial concerns. We have to look to the educa-
itive value of the post offices and the convenience they afford to the public
as well. It is & service from which we are not to expect to gain anything,
i} is & service which you have to maintain not only for your own sake but for
the sake of the public as well. 8ir, when the tax-payer in former days
incurred expendifure on the Post Office—supposing the Post Office did not
.make any profit, as the accounts are not quite clear whether the Post
office has contributed anything to the general revenues or whether it has
‘been run at a deficit,—but supposing that the tax-payer has incurred ex-
penditure, if was a free gift to the Post Office and the tax-payer then had
no idea thaf it was an investment. It was a purely free giit by the tax.
payer and there is no reason why ‘the free gift of the former tax-payer should
"be taken as an investment. After all it is only a question of taking some
figure for interest. I do not know on what basis the figure is arrived at.
"The basis is not expldined in this House and we are not told how the caleula-
tion is made. For these condiderations, I move this amendment and com-
-mend it to the House.

Diwan Bahadur T. Bangachariar (Madras City: Non-Muhammadan
Urban) : Sir, I beg to support the original motion of my friend Mr. Mahmood
‘Schamnad and I feel practical difficulties in the way of the amendment of
“Sardar V. N. Mutalik. Dealing with the latter first, my Honournble friend
Sardar Mutalik's suggestion may be aceeptable on the ground that half a
loaf is better than no bread; but I am afraid that, when we are introducing
a measure for relieving the poor people, we would be foreing them o buyv
things which they do not require. I do not know if we have got a coin
‘for 1} pice.

Diwan Bahadur M. Ramachandras Rao: Therc was at one time.
Sardsy V. N. Mstallk: You have balf a pice.

Mr. 8. 0, Ghose: Tt is very difficult to get.

Diwan Rshadur T. Rangachariar: I do. Ih.ot“s_eé it in currenpj-.' now. Ido
not know whether there is a currency coin for 1} pice or 4} pies.

Sardar V. N. Mutalik: There is one coin, half a pice’ coin. .
Mr. 8. 0. Ghose: It is very difficult to get,

Diwan Bahadur T. Rangachariar: T may say I have not seen it. As
it is, it is a very small coin and it is very difficult to get it. Tt is for the
“relief of the village parts that we are trying to introduce this measure and
1 am afraid vou will be making it dificult for them to buy a single card
which fhey want to use only. In these village parts probably they have
to write one card a year or Ywo cards & vear, and if' vou eompel them for
want of a coin to buy two cards, as my Honoursble friend #aid in support
of his motion—he &aid that ordinafity people will buy two' cards instead
of one—I 'do net think you are really relieving the poor in that direction.
For instance, they have no place to keep it in. ‘They have no tahles and
drawers where they can keep these things safely. Their living room, eonk-
ing room and sleeping room s all in one hovel and vou expect them to pre-
-gerve & card for future use which may never arise for mdntha together: ao
‘that, I do not think we are at all dving good to the ‘pobr peaple in making

c?2



2578 LEGISLATIVE ASSEMBLY. [161a Mar. 1926.

[Diwan Bahadur T. Rangachariar.]

this suggestion. 1f it is inevitable, if the three pies post card.is lost, then.
1 am prepared to vote for this on the ground that half & loaf is better than
no bread. But I do think, Bir, that in this matter, I must appeal both to
the Honoursble the Finance Member and to the Honourable Member in
charge to make an effort and see whether they cannot satisfy the public
demand in this direction.. As I said already on another occasion,. ihe time
for giving relief to the poor people has come. We have given relief as 1 pointed
.out, by way of the abolition of the cotton excise duty only to a few hundred
or a few thousand people. If Honourable Members will look at the chart.
presentation of the use of letters and post cards in this country in the last
Administration Report of this Department, they will find that whereas in
1920-21 and 1921-22 the nwinber of letters despatched by the people in this
country amounted to nearly 610 millions, the moment the rates were in-
creased the number of letters fell to 510 millions—a very hLeavy fall—and
since then the rise is very small. If you compare the figures for the three
previous years, 1917-18 onwards, you notice a rise in the case of letters every
vear. For instance, in 1917-18 the number was 470 millions, in 1918-19
it rose to 510 millions, in 1819-20 to 580 millions and in 1920-21 to 810
millions, whereas the rise since the new rates were introduced was as
follows. It was 510 millions in 1922-28—that is the first year after you
- increased the rates—the rise is imperceptible indeed—and in
T 1928-24 it was only 517 or 518 millions. In 1924-25 it is 580
millions. Thus the previous ratio of increase was very large. This is a
sure indication that the people feel this rise in the letter postage as really
oppressive. Similarly, if you turmn to the number of postcards which were
despatched by the people, it is 650 millions in 1921-22, but the very next
year, when we increaged the rate, it fell to 580 millions, and since Then the
rise is very imperceptible. You will find that from 625 millions in 1922-23
it went to 581 or 532 millions in 1928-24 and in 1924-25'it reached only
540 millions, whereas, if you compare the rise in the previous years from
1917-18 onwards, it was as follows. In 1917-18 it was 580 millions, in
1918-19, 568 millions and in 1919-20 nearly 609 or 610 millions. So that
the rise was very rapid in the previous years wheréas here it is imperceptible,
There is no doubt therefore that the country cannot afford these high rates.
It will be a pity if you cannot encourage the habit of letter writing among
the people. Already the proportion of the illiterate population is so large
.that I do think it will be a great pity—because this is & means of spreading
knowledge—if you do not encourage the people to resort to letter writing
in the way of spreading communioation between people at lagge. That is

one point of view. '

The other point of view which T press on the attention of Honourable
Members on behalf of Government is this. The time has come when we
rhould do something really to please the people. They do not understand
unless it is something tangible which comes te their very deoor. You may
talk of the abolition of the cotton excise duty. You may talk of the estab-
lishment of a military training. college at Dehra Dun. You may talk of
various other things, but these do not appeal fo the imagination of the
people. A thing done for their own benefit, a thing which will give im-
mediate benefit to them, which they can feel in their every day life, will
be appreciated bv them. No doubt, it is only the intellieent peanle who
can appreciate the great advance which has been made bv working the
Reforms. If you had. ar the Honourable Sir Charles Tnnes said the o'her



THE INDIAN FINANCE BILL, 2579

<duy, ull the 818 million Rungucharis, no doubt there would be no difficulty.
You can easily convinee them that the lleforms have been a success und &
-subs.untial success by co-operating together. But unfortunately on account
of the fault of Sir Charles Innes and his predecesscrs the country is not
«ducated enough. Only 7 or 8 per cent. of the population is educated and
then think of the education ihat they get. Are they able to understand
these things? So that it is not merely an election cry. It is a ory which
1 will strongly advise Government to adopt themselves in their own inter-
ests. After all, if by making a small sherifice they can be popular, why
should they not take that chance. The Government is a human institution
and human institutions have to work on popular Lines. (The Honourable
.8ir Basil Blackett: *‘ ‘Bacrifice at whose expense?’’) That is where I join
issue. I have great respect for the financial ability of my Honourable
friend, Sir Basil Blackett. T do not think it is necessary for me to oon-
gratulate him at every step, but at the same iime I cannot help feeling
that he attaches too much importance to these financial oonsiderations. I
«do not deny that he should attach importance to thdm. (Sir Hari Singh
Gour: ‘' But little to publie utility.””) He makes Rs. 80 lakhs profit in
‘the Postal Department. (An Honourable Member: ‘* Ra. 20 lakhs.'’)
Rs. 29 lakhs or nearly Rs. 80 lakhs. (The Honourable Bir Bhupendra
Nath Mitra: ** Rs. 19 lakhs.”’) Take it at Rs. 19 lakhs or Rs. 20 lakhs.
Therefore it is run at a profit, and I am sure that if vou reduce the rates
now the correspondence is bound to go up by leaps and bounds. If vou
«compare the rate at which posteard writing progressed before we increased
the rates in the three years before 1020-21 you will find that in every year
between 20 and 30 millions is the normal increase in the postcard corree-
pondence.  Therefore not only will you reach the figure of 650 million
posteards which was in use prior to 1922-28 but you will aleo get a normal
increase thereafter year after year, and I am sure financially it will not
be & great burden on the revenues. It may be that for the first year or two
it may not be quite paying its own way, but at the same time I think that
-you must take these risks. The Honourable the Finance Member must have
Teanlised during the last three years of his career here that his budget esti-
‘mates of receipts and expenditure have nof always tallied. Has he not
been able to show a surplus year after year, and why should he not now
‘expect a surplus here also? Why should he not expect reductions in the
working expenses of the Postal and Telegraph Departments? There is &
Departmental Committee which has recommended various recommenda-
tions the finanecial effect of 'which has not been caleulated. I quite agree
that you will not feel it all in a ycar. If the Ryan Committee’s recom-
‘mendations are carried into effect, in the next three years T am sure there
will be a saving in the working expenses and irt that ‘way the Postal De-
partment will be able to pay its own way. Secondly, by a rise in the
number of articles which will be distributed there will be & rise in the re-
ceipta. There will be & reduction in.the expenditure on the one hand and
a rige in the receipts on the other .and in that way. you can make the
thing pay. :The Honourable the Finance Member will see that postal service
is effected even at the expense of general revenues in other countries, There
is a large contrihution from the general revenues I understand in the
United States of America for postal service. It is not always a safe axiom
that you should act upon that the postal service should. be self-supporting;
but, on account of the stringenty of our finances, we in the year 1921-22
agreed to the increase of rates because we wanted the service to be paying.
But now that we are in a, position to pay for our other expenses and our
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general revenues are in s good condition 1 think the time has come when.
the general revenues should bear a portion of the burden of this postal.
service also. 1t is not objectionable from the finance point of view thet
the general revenues should bear a certain proportion of the cost of the
postal service. After all, it is & public utility service whiech you do for the
benefit of the people. By all means if you can manage it, let us manage
it by making it pay its own way. *But are there not other political con-
siderations which & wise statesman bas to take into account? Are you
going to stiok merely to financial thecries and eay that it is not’ paying its-
way, that although the Post office brings.in Rs. 20 lakhs profit the Tele-
graph Department is working at & loss und on the whole it is not.paying its.
way and therefore you cannot reduce the rates?. Is that a sound view to-
adopt? The Honourable the Finance Member will throw it up to us that
we are making an electioneering ery. I do not deny ils value.. On the-
other hand, in the inYerests of the Government themselves I would say.

‘* Give us a political asset to go upon . I do not want to conceal it from-
the Govermment Benches. What is it that we have to go with to {he

country? Are we to go empty-handed and tell the people, '* Look at the-
Dehra Dun College. Look at the Royal Indian Navy with the White
Epsign as my Honourable friend, Mr. Burdon would put it.”” What do

they know about it? Do the poor villagers, the poor people, know amything-
sbout it? How many of them have seen the sea, how many have scen

a ship and how many can recognise the distinguished Union Jack from the

rest, or the White Ensign from any other flag? After all, we wish to go to

the country with an electioneering cry which will eateh the imagination of

the people. Ii will not only help the people who have co-operated with

you—it is our hands which helped you in putting on these rates, you must
remember that. We assisted you in increasing the rates in 1921.22" and

we did not hesifate to do it though it was an unpopular measure. We agreed
to it. And why? Because we found the finances of the country were

at & very low ebb. Now that the finances of the country can afford to give

this relief to the poor people, why should we not start with that? I do-
appeal to the Honourable the Finance Member—unfortunutely he is not

the Home Member. If he were the Home Member he would be feeling

the pinch of it every day. When cuttings' from various newspapers are

sent to him and he has to read them and weigh them, then he will look at

the matter from another point of view., But to the Finance Member

closeted as he ig with all his financial surroundings, his financial axioms
and financial maxims all these do not appeal ,

The Honourable Sir Basil Blackett: Does the Honourable Member-
imagine that I do not have to go through the cuttings from newspapers?

_ Diwan Bahadur T. Rangachariar: Yes, he goes: through extracts from:
trade journals or commerce journals, such as the Capital, the Economist
and the Statist, but if he sees translations of the vernacular writings
throughout the country he will find how unpopular we are with the country.
We share vour unpopularity. Being hete to assist you in carrying on the-
government of the country we have become unpopular with our own people-
and vou have only to see the comments on the last constitutional debate
we had in this House.: After all, you must remember that the - Indian
newspapers in the country more or less: take one point of view. There is
not a single newspaper which will say a good word of us. They ery us down
for our sense of responsibility, for our sense of comstitutionalism and alF
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that rubbish as they enll it. We do not say it is rubbish. Tt is beécase we
feel, the thinking section feel that it is not rubbish that we are here even
at the risk of unpopularity. It is very cheap to get popular if we join the
popular cry. We do not want to do that. We give you discriminating
help. We give you obstruction whenever it is necessary. We cppose you
whenever it is nccessary und we give discriminating co-operation to you in
order to see that the country really progresses. We have given it where
we have felt the weight of it and when we see that you can safely have it.
If you ignore us, you not only make yourself unpopular but make it more
difficult for you to carry on the government of the country. You must
remember that those days are gone when the Executive Government or
the Governor General could defy public opinion. Those days are gone, are
ended and you cannot defy public opinion now. You have to respect publie
opinion and T may say that if you are not able to effect this end, you and
I will have to part company with the public; at any rate, I! will not be able
to face my electorate in the teeth of opposition and I have great doubts
whether I will be sent back although last 4ime I had not that doubt. The
time has really come for us to make a start because we have made our-
selves unpopular by imposing these heavy rates, railway rates, postal rates
and an additional burden of Rs. 89 crores of texation. If you {urn a deaf
ear to it, I am afraid you will be doing a great injuatice to the people and
I appeal to the Honourable Member in charge to see his way to do it by
cutting down expenses. We will try to help him in effecting economy in
other directions. There may be other ways in which means can be found
for making this department work efficiently. Thete is no fear. After all
it will be & loss of 50 to 60 lakhs at the most. Having regard to the rise
which T anticipate will take place on aceount of the reduction
of rates, I do not think you will idneur & loss of
more 50 to 60 Iakhs, and this can be made good in other ways. There are
sure to be savingg in the Military Department. The Military Department
is bound to come to our rescue. We must thank His Excellency the Com-
mander-in-Chief for the cuts he is making year after year. It is going on
at a progressive rate. We congratulate him on that and I expect much
larger reductions on the military side. I am sure Mr. Burdon will co-
operate with us in this matter and bring down the military expenditure.
It is possible to do it. There are various sources of wastage. You need
not discharge the men. You need not reduce their pay- and allowances.
There are leakages in yarious directions. If you stop them, I am sure you
will be able to save a lot. It requires more effort, more attention. I am
surc next year, the Finance Member will come to this House and say that
he has 8 crores surplus to dispose of. If I am here, I shall hear thaf
welcome news. I have put the matter on the most selfish of gqrounds. T
have put it on political grounds, on grounds which must appeal
to the Government. If they want to be popular with the
people, we, as your friends, appeal to you to take a broad view
of thesp things and make a beginning and show to the people that it is only
on acecount of financial stringency thaf -you were compelled to increase the
postal rates but that when your finances are safe vou are prepared to go
back to the old rates. With these words I commend this motion for a
three-pie post card.

Sardar V. N. Mutallk: On a point of personal explanation, Sir. I
entirely dissociate myself with the sentiments expressed by Diwan Bahadur
Rengachariar that it is only for the sake of the elections' we have, brought
forward this motion.
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Mr. President: That is not a personal explanation.

EKhan Bahadur W. M. Hussanally (Sind: Mubsmmadan Rural): My
friend ‘Diwan Bahadur Rangachariar has made a verv fervid appesl to the
Honourable the Finance Member and I am afraid he has wasted his breath
all the time in appealing to him. So far as the Finance Member and the
Industries Member are concerned thev have declared their policy when
introducing the Budget. Does Diwan Bahadur Rangachariar expect that
thev will go back upon what they said? Does he not remember that the
Finunce Member said that high taxation contributes to the prosperity of
the country? 1 entirely agree with myv friend who has proposed these
reductions and would certainly vote for them, but situated as we are, after
our friend: left us, we are in a hopeless minority and we expeet nothing
from gentlemen to my left. The first thing that has to be considered is
whether the Tolegraph and Telephone Departments are to be made self-
supporting or not; or whether the Finance Member and the Industries
Member wish that the Telographs and the Telephones should be supported’
at the cost of the Post Office. That is a point that must be cleared up.
When the Telegraph Department was separate from the Post Office, I
believe the Honourable 8ir Bhupendra Nath Mitra will admit that that
Department used to be self-supporting. HEver since the Telegraph Depart-
ment has amalgamated with the Postal Department the expenses of that
Department have grown and they est up all the income from the Postal
Department. That has been admitted. Morcover, the appointments in
the Telegraph Department are reserved for Anglo-Indians and Europeans
and they draw very much higher salaries than would be the case if Indians
were employed in large numbers. That is another matter upon which a
clear policy has to be laid down by Government, whether they are going
to Indianisc the Telegraph and Telephone Departments'and reduce the pay
of the staff in those Dcpartments. So far as the Postal Department is
concerned, we know very well that the staff of that Department has been
starved for years past and there have been complaints almost every
Session. Recently a deputation of postal employees came here and asked
us to intercedc on their behalf. And Sir Bhupendra Nath Mitra has
admitted some of their comnplaints to be legitimate and he has tried to
remedy those defects in the Budget which is now before us. That shows
how puorly postal staffs nre paid all over the country, whercas so far ns the
Te!cp:mph and Telephone Departments are concerned, they are eating up
the income of the Postal Department. If the Telegraph and 'I‘elephone
Departments are separated I dare say there will be no difficulty in reduc-
ing these rates which we all demand with one voice. I have repeatedly
said that this rate of one anna for 2} tolas only benefits the mercantile
class. be it European or Indian, and it is on that ground that the merchant
Members on this side like to keep these rates. With all deference to them,
T trust they will permit me to say so because they transmit heavy paper with
a large quantity of writing. Therefore these rates come cheaper to them.
For instance T employ thin paper. My letter would hardly be half a tolas,
whereas the merchant, writes a good deal on thick paper. Therefore, com-
parativelv speaking, he has to pay much lower postage than what T do.
That is -a point which has to be considered as well. Then, Sir. Govern-
ment uses those small posting labels which do not cost them anvthing.
(Some Honourable Members: ‘“ No. It is exactly the same.”’) Do I
understand that the rate has been reduced?

The Honourable Sir Basil Blackett: We have commercialised the
accounts,
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Ehan Bahadur W. M. Hussanally: Commeruialisation of ' sccounts is
only a plea to keep up high rates so fur as we arc concerned. We know
what the commercialisation of accounts imcans. However, there are all
‘these considerations, Sir, for reducing these rates and I shall certainly
vote with my friends, though we are in such a hopeless minority that we
.cannot hope to win. . ' '

Mr. K. Rama Alyangar: Sir, I want the Government in this mutter to
‘take up a stand cleurly after considering the srguments that are placed
‘before them by this side of the House. Paragraphs 64 and 65 of the
Honourable the Finance Member’s speech desl with this question. One
.can easily see that he has fought hard to mske a complete case for the
‘Government not to yield in this matter. He has also added the state-
‘ment that it is better that we' should cease to delude ourselves with
unreslisable hopes and should set- ourselves to secure the maximum
efficiency. He stated further: '

** Unless therefore the future holds out the prospe¢t of a considarable further fall of

rices to at least the 1914 level—a development which would probably be undesirable

in the general interests of India's pros;;‘arity-—-'-we must admit the logical conclusion
that the day of the 3-pie postcard and the 6-pie letier is past beyond recall.’”

Those are the words hg usgs. I submit, Sir, that under these circumstances
if we now wsgain try to press it, it is in the hope that he will after making
that speech keep an open mind, and judge of the position as we place it
before him. I make that request in the h¢pe that he will treat this not
as o matter of mere commercialisation, as he has tried to dg by taking
advantage of everything and debiting the Department as much as possible
without giving it credit for all the wark done by it. I dare say he will
follow each argument and change his decision. But let him not reject
the demand and that, because conditions’ have changed, prices have
increased and the cost of establishment has increased, he cannot go back
to the one pice postcard and the six pies letter. Let him give up that
argument and judge of the position as a whole and see that this important
department of the public service ig not merely made a machine for making
some money for the general revenues in some form or other; and also
see whether it is not deserving of much more credits and much less debits
than are now put against it. That is the position T am placing before
him, and as I said, I want an open mind. .

The most important of these questions is that within the last two years
peculiar charges have been debited against this Department. "1 gave an
opportunity to the Honourable Sir Bhupendra Nath Mitra, in the course
of a discussion of my motion for a hundred rupees cut in the Demand, to
explain what steps he had taken to consider the credits which might rightly
be made in favour of the Department and the rightful debits. Unfortu-
nately, Sir, he has not given a reply which to my mind is satisfactory and
I hope the Honourable Members on this side of the House will all join
with me in thinking that he has not done his duty by the country and
the tax-payer. My point is this. In referring to five or six items, the
items that I took up, he told us that he had left it to certain officers of
the Department to decide, and he himself was not going to worry himsell
sbout their decision.,

The Honoursble Sir Bhupendra Wath Mitrs (Member for Industries and
Labour): Entirély wrong. Will the Honourable Member mention the 5
or B items. ' '
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Mr. K. Rama Alyangar: 1 am quite prepared to be saddled with remarks.
by Honourable Members on the other side, because 1 wm quite accus-
tomed to them, every sort of unworthy criticism and loose remarks nlso.
But that is what he said. He referred to the Accountant General and
the Auditor General and to certain other officers, who he said had found
out the figures for him and he was not going to trouble himself about the
accuracy of those figures because those officers, rightly he presumes, have
done their duty by the Department. But I am going to show, Sir, that
there is a prima facie reason for his looking into the matter, and I refuse-
to concede that even the Finance Department is entitled to make new
debits and ‘take new credits over and above those which have been debited
and credited for years past, without giving an opportunity to this House
to examine the method of calculation. It was because of that I raised
that contention, Bir, and I certainly deplore the statement of the Honour-
able Member that he left it to other officers to decide and was not going
into it himself, and 1 contend that he ought not to take that attitude in
respect of these matters. That is the position T ask must be taken into
consideration. I will come to each item. He told us that with respect to
the marine subsidies and free service tendered to Indian States—and the
statement I made was that the previous Administration Report showed
that a credit was given to this Department under this head

The Honourable Sir Bhupendra Nath Mitra: In the Accounts?

Mr. K. Rama Alyangar: In the Administration Report. (The Honour-
able Sir Bhupendra Nath Mitra laughed.) <I am very glad. that my friend
laughs over an Administration Report published under the authority of
his Department. If he is going to have a lTaugh, let him justify it and not.
treat it with the contepnpt that he has treated it with. In the Adminis-
tration Report of 1923-24, at page 24 there is a credit shown of Rs. 4,48,000
in one case and Rs. 9,19,000 in another case—I leave out the odd rupees.
These items have now been cut out, 1 do not know why. I asked him to
explain this and he told us the accounts never contained them. If the
accounts did not contain them and the Administration Report did contain

them should there not be an explanation? Does he eare to give an expla--
nation?

The Honourable Sir Bhupendra Nath Mitra: I gave an explanation.

Mr. K. Rama Alyangar: I was not able to hear it; however I will-have
it once more The services rendered in connection with those two matters
must be accounted for. If they are that is a matter which will require
adjustment; but this House is entitled to know the details, by what
authority, under what circumstances and by what examination, did they
come to the conclusion that these two credits should not be given to the
Department in future.

Then wnother new entry made is the one relating to pensionary charges.
They were put at Rs. 88,680,000 till the Budget of 1924-25. But later on
we find them put at Rs. 50,29,000, giving a difference of very nearly 16
to 17 lakhs. That agein deserves an explanation. What method was
adopted in arriving at this figure? It will not do to say that some of
your departmental experts came to. that conolusion. We ‘are not. satisfied
with that at all. TItis taking away 17 lakhs from the Postal Dspnrhnent
we want to know why it has been taken away and how the calculation is
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made for urriving at 50 lakhs, and why this calculation was not made till
the year before last. That deserves an explanation. A mere bald expluna-
tion given on that score will not do, because it must also be explained
why the commercialization of the accounts necessitates this extras charge.
If it is said that in previous years this was not looked into in that fashion
bhut later on items were brought under this head, it is proper to
show which are the officers whose pensions were not given a debit to in
this account till the year before last. Was there any account given to
this House to enable it to- know what kind of charges were added within
the last two years? That deserves an explanation. The first item that
1 see mentioned gives about 14 lakhse credit struck out.

The third point that I refer to is the recent change in the charge to
the Civil Departments share of stamps. That is one of the most curious
portions of it. It was 19 lakhs till the other day, within 1% years: it is
now Rs. 47,89,000. About 28 lakhs have been added to it. I stressed
it more than the others the other day: it is in respect of that that my
Honourable friend said that it was done by certasin other officers . . . .

‘The Honourable Sir Bhupendra Nath Mitra: Nothing of the sort.

Mr., K, Rama Alyangar: If he has looked into the details and he has.
satisfied himself, I want to know, but I have tried to calculate the amounts
in my own way, which I am sure will meet the vague remarks from the
other side, without their position being explained, that ‘‘ it is all wrong
calculation.”” That they will say very easily,—of course their remarks now
are not so pungent as they were some time ago. The position is this.
Working out the ratio for the whole of the Postal and Telegraph stamps and
the receipt stamps, it is said that it works out to 1 to 11'8 in the way they
have given credit to it: if 47 lakhs are given credit to for this, the total
revenue of the Postal Department comes to only 11'8=0547 lakhs. I take
in all these calculations the amounts mentioned in the 1924-25 Report
because that is the latest figure about which we can be now sure. Now
I ask the question whether the whole of the postul income to the receipt
stamps income is to stand in the ratio of 1 to 11'8? If you give 47 laklis
of credit for the civil stamps, you are giving for every one anna credit 11°3
annas for the whole of the postal work. I ask, if it is so, out of 9 and
odd crores of expenditure for postal work and telegraph work, do you take
1/11ths of it for charging the civil side of the revenues for stampa? I ask
that question. If wyou remove the telegraph side, if you take
the postal expenditure alone, it comes to about 6 and odd
arores: if you take both together, it is 9 and odd erores. Do you charge-’
1/11th of this for realizing that income of 47 lakhs? Do you arrive
at 47 lakhs as the net amount payable to the civil side, while up to now you
trénted it as O Iakhs? If so, why don't you leave the whole of the work
to be managed by the Revenue Department for receipt sfamps? What
would be the establishment that will have to be kept for that purpose, and
what would the actual cost of manufacturing those stampa for them be?
And what would thé consequences be. for the profit for that Department?
The whole of that work is done by the Postal Department. The charge
for the preparation of the stamps is incurred by the Postal Depattment,
but credit is given to 47 lakhs, as T say, 1/11th of the total credit for stamps-
for the Postal Department, for the whole of the work that it is doing: the
sale of the one anna stampe for receipts is also done by the. postal staff,
and it is distributed between all these, and are we to permit this 19 lakhe
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being increased to 47 lakhs without any explanation on the part of the Gov-
~ernment? 1 submit, Sir, the only proper way to deal with it will be to
allow the yeceipt stamps to be maintained by another Department, which
really is given credit for that. If on the other hand you niake the Postal
Department give credit to it, charge on a ratio taking mnote of all these

points, and the effeot will be that you will come to the same 19 lakhs or
probably a little more or less .

The Honourable Sir Basil Blackett: I should like to be able to follow
the Honourable Member, but I suppose it is not pessible. The ealculation
is that if we charge 47 lakhs to the Post Office for stamps sold to the Pro-
‘vincial Governments to be used for revenue purposes, we ought to charge
the Local Governments 47 lakhs for not carrying the stamps? What are
we to charge the 47 lakhs to the Local Governments for?

‘Mr. K. Rams Alyangar: The one anna réceipt stamps are prepared by
the Postal Department. A charge is made against the Postal Department
for the cost of the preparation of the stemps. The cost of the sale of the
stamps throughout the country is also incurred by fhe Postal Department,
by-the postal staff. Both these works ought to be charged for againsi the
revenue that you say oan be given credit to to the civil side,

The Honourable Sir Basil Blackett: It is so charged already.

Mr. K. Rama Alyangar: This 47 lakhs gives the proportion after that
-charge. Is it s0? '

The Honourable Sir Basil Blackett: The propesition is that the whole

.expenditure of the Post Office is on selling stamps, and that it otherwise
-costs: nothing? ' i

Mr, K. Rama Aiyangar: I am not here to explain that this is to be equally
divided or not; I should like the Honourable Members on the Government
Benches to explain whai charge you are making for that work, and what
.credit is given to it, what is tlre total value of fhe receipt stamps sale, what
is the ‘debit vou make for The total value of the receipt stamps to depart-
‘mental expenses—both the preparation of receipt stamps as also the sale
of .guch stamps, what is the net credit you give to the civil side? All that
is for vou tp explain. T do not argue at all on the results. I say, when it is
actually 1/11th of the total receipts, you should charge properly. My friend
-prgues that the whole work is being divided into certain ratios. If 1/11th
of the income is actually given away to that, is not 1/11th of the work
to be charged to that head? They may give a credit to that, which may
‘be a small proportion. If you take 60 lakhs as the actual cost and tﬂ'kga’ws
lakhs for the cost of receipt stamps prepared, as also the other work done
for receipt stamps as well, then 60 lakhs for 547 lakhs of total revenue will
not be in' the ratio of 1 to 11 but will be something more, s bigger ratio, and
that will mean a greater charge to unified stamps. Therefore I submit,
"Sir; I am not at all convinced, and I do not think the Honourable Member
for Industries has discharged his responsibilities {o this Assembly by the
-statement that he ‘made the other day about this. - C

The next important head that I take' up, as T said the other 'day,—I

‘moved the Resolution formally and I had riot thé right of reply and T have
stherefore now to take it-np in detail here—is the question of the value
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of the stamp revenue credited to the Postal Department. I gave also the
method that I used to calculate the total credit that ought to be given if all
the postal articles referred to in the Administration Report are charged. at.
the lowest rate. That is, the card is taken at half an anna, the letter is
taken at one anna though there may be many letters paying more than one
anna, and & quarter anns is taken for newspapers, half anna for unregistered
packets, 4 annas for parcels and the insurance amount of Rs. 22 lakhs as
such us is given in the Director-General’s Report. The total of such cal-
culation comes to 627 lakhs, but the actual credit is 547 lakhs. The money
could not go anywhere; it will be in the Telegraph Department, or it must
be so disbursed that the full credit of 627 lakhs is not given to the stamps.
that are sold on the postal side. That is the point that I raised and then
how could one be satisfied if this is the calculation that is to be made,
unless remsons are given by the Government why the full credit of the
lowest value of all these articles should not be given to the Department?
1 understand, 8ir, that in big corporations, big municipal towns, there is.
o system of allowing cash payments for postal work done. I have not been
able to gather from the reports the total amount of cash realised for that
work.  Money order commission and other items are also paid in cash.
I think they are given certain concession rates; I cannot at all trace it
from the papers. I should very much like to have that information from
the Government; but the allowance that has been made for charging cach:
one of these articles referred to in the Administration Report at the lowest
rate, will make muech more than amends for any credit that might be taken:
to the Postal Department for such cash payments. Therefore the examina--
tion of the allocation of the stamp revenue between the Postal and Telegraph
Department must be made regularly and to the satisfaction of this House.
If necessary the whole of the method of working under each of these heads
must be available to this House, so that there may be no unnecessary
suspicious impression on this side of the House about how these allocations:
are made. That is my next point,

Then I ask again if credit is given to the work done by the Telegraph
and Postal Department for political and military purposes. There are
various stations where work is done which are not really paying; they are
kept up because they are needed for political and milita? purposes. Is
credit given to all that money that is expended on ‘behalf of the general
revenues? General revenues must maintain them and whatever establish-
ment and at whatever cost have to be maintained will have to be accounted
for by the general revenues. Is credit given for that? There is no credit
given as far as I can see. If it is not given, what is the total work done
like that? What is the total extra cost borne not only on establishment but
also by contingencies, by travelling sllowances, house rent allowances, by
interest on buildings, put up for sucli purposes and By similar other heads
that have to be tagged on to that kind of offices which really are losing
concerns. The whole credit of it must be given to the Postal Department
by the general revenues. Is anything done in that direction? If it is so,
how have vouyealculated this? What is the total cost of such offices and
what is the total annual recurring and non-recurring cost? What is the
total number of buildings maintained like that? What is the interest charge
to that portion? Let all that money be paid to the Postal Department.
When vou not only do not keep quiet, but go on debiting 86 lekhs by recent
accounts after 1921-22. as was pointed out by my Honourable friend Mr.,
Neogv, when you have begun charging §7 to 66 lakbs as interest on property
which has heen acquired by the revenues of the country and the tax-paver.
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when you have begun that, are you not to give credit to all that expenditure ?
What is the total amount that will be available under all the heads if that
was done?

Another point was made by the Honourable Sir Basil Blackett yesterday
that the interest charges reslly cause a deficit more in the Telegraph and
Telephone Department than on the postal side and I raised the question,

“8ir .. ..

The Honourable 8ir Basil Blackeit: On a point of order, 8ir, this is all
repetition of what we heard already last week and I suggest that these are

unnecessary repetitions.

Mr. Preaident: The Chair is not satisfied that the repetition is of such
a character as to require the Chair to interrupt the Honourable Member.

Mr. K. Rama Alyangar: Sir, I will only state my conclusions without
repeating arguments. 1 also drew the attention of the Government to the
fact that the Savings Bank Department amount must be given greater credit

- and T also drew the Government's attention to the fact that the charge to
telegraph revenue from the combined offices on the postal side was not
- proper also. These are the various points ‘that I place before the House
and I say this charging of interest to these Deépartments must be relieved
when vou take into censideration the work or the ‘benefit that you can confer
« on the pedple.

Now, I will come to my Houmourable friend Mr. Rangachariar’s state-
ment. I will appeal to the Honourable Sir Basil Blackett to see that some
reduotion- is made in the taxation of the country. I do mot-put it for an
election campaign. I do not think it ought to be so at all, but we aowe
a duty, having been here these three years to fight this matter, to have
something done by the Govermment, and let it not appear . Sl

8ir Darcy Lindsay ?('Bgengal: Europe:én]: Cotton excisc.

Mr. XK. Rama Alyangar: It is a great mistake to refer to it; cotton
excise ought to have been relieved three years ago when you had @ crores
to pile up in 1928-24 and 5 and odd crores in 1924-25; and in this year my

* Honourable friend gaid there wos no money, but the revised -estimate shows
the balance will be 130 lakhs, of which 50 ldkhs is proposed to be given to
the Archmological Fund. ~ We shall do it 'mext yéar. 1 have no objection
to have it, but there will be no difficulty for the Honourable Sir Basil
Blackett if he only gvants to find the money. These are all various ques-
tions that arige. [ do want something done. I will be quite content if
posteard rates are lowered as T said the other day, but something must be
done; T do not thipk it shall be pleaded by the Government that they could

not do it. ,
(Bom¢ Honoursble Members moved that the question be put.)

. 'The Monourable @ir Bhupendra Nath Mitra (Member for Industries and
Labour): 8ir, it' will probsbly be better for me to begin with my HFonour-
“able friend Mr. Rama Aiyangar. We have heard from him agam u series
.-of figures; atten a previous occasion I warmed the House, 'amd gave my
twreasons \for ‘my -werning: that his ‘figures wshonld be token with & certain
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-amount of caution. In his speech to-day he said that he had asked me
«wcertain questions on & previous day. when we were voting on the Demands
for the Post and Telegraph Department, that I could not give him proper
information, and that I admitted that I had taken the figures or calcula-
tions supplied to me by various authoritios on trust. Now, 8ir, I have
. taken down the items which Mr. Rama Aiyangar referred to a little while
-ago. They are: firat, share of marine subsidies; secondly, charges against
JIndian States; thirdly, pensionary charges; fourthly, civil departments’ share
of the combined revenue from the unified postal and revenue stamps.
Then the Honourable Member went on to talk about the share of stamp
. revenue credited to the Postal Department, credits to the Postal Depart.
ment for cost of offices at political and military stations, credit from the
savings bank deposits, and also credits to the Postal Department for a
larger share of the charges of the combined offices. Now, 8ir, to the best
., of my recollection,—and T am pretty certain that the House will corroborate
me—-of ull these numerous items which have been flung at me at this late
stage, the only items about which the Honoursble Member asked for inform-
ation the other day were share of marine subsidies, services rendered to the
Indian States, and the Civil and Postal Departinents’ shares of the combined
revenue,—-I think that was all: and I gave my Honourable friend full in-
formation in regard to these items. T told him that in the case of marine
subsidies and services rendered to the Indian States T had mysclf examined
the matter and 'had come to the conclusion that it was not possible to
-secure any credit. T explained to him also the position in regard to the
Civil and Postal Departments’ shares of revenue from the unified stamps.
The Honourable Membher was apparently satisfied as he withdrew his
motion. The Honourable Member's argument to-day is perfectly unintel-
ligible. His point, as I understood it, is something like this. I1f the civil
«department i8 to be given ome-eleventh of the total revenue from these
stamps, it should also bé debited with one-eleventh of the expenditure of
the Postal Department. The argument of course is unanswerable! Tt is -
undoubtedlv unintelligible to me.

Now, Sir, that leads me to the general question on which my friend
Mr. Neogy spoke with a certaip amount of fervour yesterday. ‘That is
the question of the maintenance of commercial accounts in the Postal and
Telegraph Department. Mr. Neogy seemed to think that all this has been
‘done by Government with a certain purpose. Well, Sir,. I was looking into
the dehates of previous vears and I found that Mr. Neogy among others.
had at a certain stage expressed a great anxiety that the asccounts of thir
Department should be maintained on a commercial basis. I shall quote
a few passages from one of his speeches on the 12th Mareh, 1024. This
is what he said:

“ Gir. talking of the Telegraph Department reminds me of the fact that the system
of mccounts that used {o prevail in the Postal and Telegraph Department was in a
chaotic condition so long, and 1 am verv glad to learn that a system of eommercial
wcconnts has been introduced with eflect from last year. I do not object to commercial
accounts ‘heing kept so that we mayv know whether a particular department is working
at 8 loss or profit.” - ’

Naw, 8ir, that was the view which he held; and it would be possible
for me to quote similar statements made by various other Honourable Mem-
bers in this House. Ar a matter of fact the idea of introducing commercial
acccunts started as early as 1021, because it was very difficult to come to any
reasnonable conclusions from the accounts on the one hand—the Finance
and Revenue Accounts—and the figures given in the Administration Report
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to which my friend, Mr. Rama Aiyangar, referred. I shall-quote what Sir-
Malcolm Hailey said in this connection on the 1st March, 1921:

* It has not hitherto been easy to say precisely what we are making or losing over the
administration of our post offices, as our general accounts do not show as -debits to
or credits to the post office certain items of expenditure and revenue, which if the
acvounts were kept on a strictly commercial basis would appear therein. The adminis-
tration reports of the department do indeed attempt to work out the profit and loss;
but you cannot place tob much reliance on the figures.”

What Mr. Rams Aiyangar now suggests is that we should place a great
4 px, Gesl of reliance on the figures in the old Administration Reports
77" and that is my difficulty with him. If you look at the figures

given in the administration reports of the past, you will find that there was
& debit for pensionary charges, and there were debits and credits for various
other items mentioned by Mr. Rama Aiyangar, though these did not sppear'
in the Finance and Revenue Accounts. Since the introduetion of the com-
mercial accounts, every one of these items has come under review, and for
those items for which credit or debit is legitimately permissible, the neces-
sary credit or debit has been afforded in the regular accounts of Govern-
ment.

Now, Bir, I was a bit puzzled yesterday at the outburst on the part of
my friend, Mr. Neogy. But when I came to the following sentence in the
very speech from which I have already quoted, 1 arrived at the real expla-
nation. This is what he said then:

“I make bold to assert that the Post Office has been subsidising the Telegraph
Department, and when the rates were raised in 1021-22 the postal rates were expected
to give a handsome subsidy to the Telegraph Department, and I am sure when the
commercial accounts are complete this statement of mine will be wholly borne out.
(An Honourable Member : ‘It has been.') My reading of the position is that we
had to sacrifice the pice postcard for the purpose of keeping up the Telegraph Depart-
ment.’

Now, 8ir, the commercial accounts have not proved Mr. Neogy's anticipa-
tion. They do not show that there is such a large surplus in the accounts
of the Postal Department by itself as would enable us to go back to the one
piec posteard rate. There may be just a small profit, but it is not a
handsome subsidy, and there 18 no chance of going back to the old post-
oard rate. (An Honourable Member: ‘It is some subsidy.’’) Therefore
Mr. Neogy now says ‘‘ I will have nothing to do with these accounts. They
have been badly prepared: I will have nothing to do with this commercial
system.”” (An Honourable Member: ‘‘Nobody says that.'’) I shall eay
another word about these accounts. In view of the fact that there is so much
anxiety that these accounts should show a particular result, namely, that
in the postal compartment they should show a handsome profit which might
be used for example to bring back the one-pice postcard, was not our action
fully correct in leaving the primary settlement of the allocation to people
who are certainly in & better position to do it than perhaps this House as
a whole is? Neither the Auditor General nor the Accountant General who
make these allocations are in any way interested in the results. They do
not care whether the result shows a small profit in the postal compartment
or a large profit. Thev simply record the fi s; and I think it is only
proper that when the figures have been compiled, they should be examined
not by this House as a whole but by its Committee of Public Accounts. If
that Committee want to have any information, they tan at any moment
call for that informaticn and they may examine how any particular figures
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have been arrived at. There is no use in my friend, Mr. Rama Aiyangar
trying 1o place before us strings of figures perfectly unintelligible and then
trying to get .something out of us on the floor of this House.

Now, 8ir, I come to the more mmportant point. What was the main
resson which led us to increase the postal rates in 1921 and in 1922, My
Honourable friend Sir Hari Singh Gour, who has moved an amendment
to-day, said that the principal reason was, at least {rom his point of view,
to help the development of rural facilities. Now, Bir, I hope the House
will bear with me if 1 give it an extract from his speech on the 18th of
March 1921, This is what he said then in connection with the Indian
Finance Bill for that year:

“I am not quite at one with my Honourable friend Mr, Beshaﬁ_ri Ayyar when
he says that the Post Office must be run as a public benevolence. My own view of
the matter is that the Post Office must be run no doubt for the benefit of the public,
but a serious attempt must be made to see that the Post Office pays its way. The
Honourable Mr. Muajumdar who spoke on this subject complained and complained
truly of the backwnard state of the post office in the rural areas. For days and some-
times for weekn letters aro not delivered. How can you #xpect improvement in a
depariment which is & losing department? I therefore submit that so far as the post
office management is concerned it must be conducted on business lines, and I should
he the last person to make it run as a charitable institution or as an imstitution
intended for the lLenefit of the public at large. I see nou remson why, if T have to
send my letter by post for my own convenience or the conveniencé of the addressee,
somebody else or some other Honourable Member should contribute his quota to the
cost of carriage of that letter. It is my work and T must pay for it."”

Now, Sir, I was very glad to come across those remarks, becsuse, if I may
say 80, these observations furnish me with the strongest support to the
policy which Government have consistontly followed in regard to the Indian
Postal and Telegraph Department. On several occasions, I have ex-
plasined what that policy is. It is hardly necessary for me to repeat my
statements and I have no doubt that all Honourable Members know what
that policy is. Well, my friend Sir Hari Singh Gour is not the only
Honourable Member who has in the past expressed fullest concurrence
with that policy. My friend Mr. Venkatapatiraju on the same occasion
said this:
u “I do admit, Sir, that the post office should not be run as a charitable institu-
jon . . . " )
Mr. B. Venkatapatiraju: That was in 1921-1922.

o

The Honourable Sir Bhupendra Nath Mitra: That is right. 1 can
quote many other Honourable Members. I shall be able to quote my
friend Mr. Das and many others, but T shall leave it at that. I koow ut
the same time that certain Honourable Members on the other side,—
probably their number is very small—have on occasions expressed the view
that the Post Office should be run as a benevolent institution '

Mr. B. Venkatapatiraju: Who ever said it? Nobody says so.

The Honourable Sir Bhupendra Nath Mitra: I am very glad to “hear
that nobody says that the Post Office should be run as a benevolent or
chnritable institution, because that will strengthen my arguments later
on. I know that, on the other hand, my friend Mr. Joshi has other views.
He wants the Post Office to be run as a human institution. The other
day he wanted us to inenr sbout 60 lakhs of extra expenditure on the
postal subordinates. Now, Bir, we have tried to arrive at what T may call

D
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 weagonable mesn botween these divergent courses which haf#é from time
to time been .proposed. We try to provide u reasonably efficicnt service
a8t 8 cost which will keep the staff in s reasonuble state of contentment,
as we have urged several times on the floor of -this Hopse,—I think Sir
‘Geoffrey Clarke brought it out on several occagions, snd I am afraid 1
cannot do it so well ag he did,—this Departinent provides faeilities much
better than in any other part of the world and its reputution for cificicnoy
stands very high throughout the warld.

Now, 8ir, what will bc the eflect if we are.to accept any of the
numerous amendments which have been placed before the ‘House to-day?
There seems to have been scme confusion asbout the figures. My friend
‘Mr. Kabeerud-Din Ahmed, whom I do not find here now, said that the
prafit on the postal side in next year's Budget amounts to 29 lakhs. Well,
she was prebably qudting from the materials which he bad collected for
‘his previous speech and which he had forgotten to corrcct after he had
received the new Budget. Well, as.it is, the surplus in the postal com-
mpartment for 1026.27 is only 10 lakhs; and as the cost of the least expen-
‘siye ‘proposal which is placed before us, namely, that of my friend Sardar
‘Wiutalik, about the 1} pice postcards will be at least 40 lakhs, it is obvious
‘that - ‘we hall not be able to introduce that measure without paying n
subeidy from 'the ‘genern] tax-payer to the Postal Department,

Sardar V. N. Mutalik: Do not charge interest.

The dHonoursble Sir Bhupendra Nath Mitra: A form of subsidy! I
dhink it ‘will be desirablo for me at this d¢bage to give the cost of the
numerous proposals which have been plaved before us. My friend
Mr. ‘Ksbeerud-Din ‘Ahmed wants that we 'should charge for a weight not
oxteeding ‘one tola, half -an anna, and for & weight exceeding one tola but
niot cacecding two tolas and a half, three quarters of an anna. In regard
1o #hese raductions, there is one point which I think I tried to impress
upon this House the other day, and it is necessary for me to ‘draw the
attontion of Honourable Members to it once again. It is the experience
of the postal department all over the world that if you reduce the mitinl
weight of the articles and the initial rate for that weight, the bulk of the
traffic almost immediately tends down to that initial limit, I find-thay
so far back as June 1898 the Post Master Gencral, Bombay, expressed
the following opinion: o R

‘“ For the revenue of the Indian post office, it is an unfortunato thing that a half-
anna rate has been considered .nedessary for the ‘poorer classes of the country. It is
hahitually used by. the Inﬁe majority of th%a who -are .wall -able to pay ‘the higher
rate, and the notepaper chiefly sold in the Kuropean shops is adapted %o this rato
The rides that the wealthier classes would use ‘the one ‘anna one tola.rate and leave

the half anns balf tola rate to their poorer brothren ik :fnndiful and illngieal and has
left India with a more anomalous scale than most civilized countries passess.”

This was written in 1898.

Mr. K. Abmed: That shows that you have not Eievalr;pud yuur. experi-
ence, dince ‘then, '

fhe Honourable Sir Bhupendsa Nath Mitza: Will the Honourable Mem-
ber kindly wait? Now, Sir, the opinion expressed in 1898 was fully sup-
ported by the experienge gained in 1921. In that year the Government of
India in deference to the wishes-of the Legislaturo retained at half anna the
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postage fo¥ ‘weight not exceeding half a tola and raised to § snna the
postuge forWWeighL exceeding half s tola but not exceeding ome tola, the
rates from 1 to 2} tolas and for every additional 2} tolas or fraction thereof
being-rétaimed at'the rate of one anna in either case. The result Was that
the traffic carried at the initial rate of half anna was found to be about
80 per cent. of the total traffic. The traffic carricd at the next higher
rate of 9 pie§ wad ‘10 per cent. of the total, and the truffic carriéd at eath’
of the two highest rates was only 5 per cent. of the total. All thig inférmia-
tion wus given to the House by Sir Geoffrey Clarke on previoug occasions”
and so the House has no reason to complain that they had nét the inforfria-
tion in their possession.

Diwan Bahadur T. Rangachariar: Comec to the three pies postcard and
tell us about that.

The Honourable Sir Bhupendra Nath Mitra: Now, Sir, on the basis of
the present volume of traffic, Mr. K. Ahmed’s proposal—item 9 on the
rotice of nnendmoents-—will cost about Ra. 150 lakhs.

Mr. K. Ahmed: Deal with Mr. Rama Aiyungar first, the point about

the fallacy, and then come to that cm}slusion.

The Homourable Sit Bhupendra Nath' MA%i: There i  no ‘tillady, Sir,
I am simply giving the House estimates of the cost of the various proposnls
before 'the House. ' : '

Mt. K. Abmed! He puts you out of the rule of excluded middle.

The Honourable 8Sir Bhupendra Nath M¥r&: I 'wsnld ask'my Honouor:
sble friend to settle that matter with Mr. Rama Aiyangar.

Mr. K. Ahmed: You settle it. It is for you.

The Honourable Sir Bhupendra Nath Mitra: Now, the cost of the pro-
posal-made by my friend Mr, VenRitupatiraju LR R

Mt. Presidént: Order, order. Mr. Venkatapatiraju has not moved any:
amendment.. He has mercly made a suggestion.

Mr. XK. Ahmed: The Honourable Member probably thought that
Mr. Raju would speak and so my friend Sir Bhupendra Nath Mitra is
spenking from’ 'manuseript.

The Honourable Sir Bhupendra Nath Mitra: I am not speaking from
manuseript, Sir. I am simply giving estimates of the vamows-proposalss

Mr. K. Ahmed: Why do you deal with Mr. Venkatapatiraju's amend-
ment;1then ?. o

The' ‘Hohiourablé Sir- Bhupendra Nath: MHre:' T had 'these estimites
worked out before I camé to the House,

EIL !, Ahmed: The Honourable the Prasident tells you not to ‘dem
with it as Mr. Raju did not speak. .(Cries'of ‘‘Order, order'.).

Py Hotmtable S Bhopendrs N§th MtA: In regard to the reduction.’
in"the" posteard ratés, thb cost of the propogal made by" Mr. Mahmobd'’
Schatriad would he Rs. 88 lakhs n year and the cost of the next propodal,
that of Sardar Mutalik, would be half of that, i.e., 48 lakhs,
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Sir Harl 8ingh Gour: Just now you said 40 lakhs, and now it bas gone
up to 48 lakhs.

The Honourable Sir Bhupendra Nath Mitra: Wien 1 suid that, I gave
4 round figure. 1 am now giving & more precise figure, The figures
which 1 have given are based on the volume of trutfic which we expect to
be carried in the yeur 1926-27 uccording to our budget estimate. 1 know
that many of my’ Honourable {ricnds opposite, including my friend
Mr. K. Ahmed, expect that with the reduction in rates there will be an
increase in the traffic,

Mr. K. Ahmed: Your formula is wrong. It is misapplied.

The Honourable Sir Bhupendra Nath Mitra: What forniula? What is
misapplied? Mr. K. Ahmed said thet in dealing with this matter on the
9th of February, 1 had not met that part of the argument. Well, S8ir,
to repeat whut the Leader of the House said on o previous occasion, I
can only bring the horse to the water, but I cannot make him drink that
water.

Diwan Bahadur M. Ramachandra Rao: It applics to both sides.

The Honourable Sir Bhupendra Nath Mitra: I can furnish the House
ond my friends opposite with information and with such arguments as
I can produce, but I cannot instil into them intelligence. I wish to read
what 1 said on the last occasion .

Mr. K. Ahmed: Your tank is so bitter that no horse will drink the
water.

The Honourable Bir Bhupendra Nath Mitra: ‘‘Many of my Honour-
sble friends here have said that if you reduce the rates, the traffic will go
up. I entirely agree that the traffic will go up, but is it seriously contended
that it will be possible to deal with this additional traffic with the staff
that is at present there? No, Sir.”' The point is that if the traffic itself
becomes unremunerative, the more you add to it the more you add to the
loss. Tt is illustrated by the story which my friend Mr. S8im gave the
House the other day about selling oranges at a loss.

Mr. K. Ahmed: You have not reached Nagpur yet.

The Honourable Sir Bhupendra Nath Mitra: Now, Sir, the figures which
I have given, and the information which I have placed before the House,
make it clear that it is not possible for us to accept any of these motions,
and to introduce the necessary measures, without the result being a
subsidy,—not a small subsidy but a fairly substantial amount of subsidy,—
from the general tax-payer to the Postal Department, even if you treat
that department in a separate compartment. We cannot possibly grant
this subsidy without interfering with the various other measures for which
provision has been made in the Budget, be it the cotton excise duty or
be it the relief to Provincial Governments.
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8ir Darcy Lindsay: We have passed the cotton exeise duby.

The Honourable Sir Bhupendra Nath Mitra: My friend 8ir Darey
Lindsay rightly reminds me that the cotton excise duty has been passed and
therefore it is not open to me to talk on that point.

Now, Sir, the next point with which I propose to deal is: what is
really the justification for reducing this rate? 1 have heard a good deal
about the poor man's argument, that is, that it will benefit the poor man.

Sardar V. N. Mutalik: It will increase the traffic.
Mr. K. Ahmed: If you reduce the rate it will increase the traffic.

The Honourable 8ir Bhupendra Nath Mitra: I have dealt with that
matter already. Now, Sir, I think my Honourable friend Mr. Joshi has
as ‘much claim to represent the poor man in this House as any of the
other Honourable Members. 1 shall quote what Mr. Joshi said on the
1st-of March 1921 in this House in this connection :

“Bir, I am in favour of the proposal of my Honourable friend, Mr. Jatkar "

—(viz., that there should be no increase in the postal rates)—

1 do not support it on the ground that it will fall heavily upon the poor, because,
as Sir Logie Watson has said, the tax will not come to very much.” i '

Thét is abuut the tﬁou'r man's argument. Mr, Joshi, however, supported
the lower rate on the ground that it would give facilities for progress and
civilisation. He said:

‘* We want a cheap postuge hecnuse India has yet Lo make great headway in progress,
We are far behind, we want propaganda, we want education, and as a means of¢
education, we want & cheap postal system.' .

Now, Sir, if you want progress, if you want education, is it important
that the postal rates should be reduced before you have the means of
providing education? What is the proportion of the people of this country
who are literate and who can make use of your letter or post card post?

Mr. K. 0. Neogy: It is s matter of great credit to you.

The Honourable Sir Bhupendra Nath Mitra: It is not a question of
credit to me,

Mr. K. 0. Neogy: To Government.

The Honourable Sir Bhupendra Nath Mitra: It is really the point of
my argument. I explained the point some time ago. When the need
for eommunications was pressing, when the ‘question of opening up com-
munications was relatively more important, Government did not hesitate tc
run: the Post Office' at a loss, :
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Mr. B. Venkstapatirsju: At a loss?

The: Honsurabié: Siv| Bhupeadra Kath Mitra: Mr. Neogy knows about
that. It is evidemt' from various documents. In the ‘early days the
Post Office was run at a loss. '

Mi. B. Vénkatapatitsfa: For 50 years there was no loss. I refer the
Honourable Member to the profit and loss accounts in the official reports.

The Honourable Sir Bhupendra Nath Mitra: I zefer my Hongiable
friend to my Honourable {riend, Mr. Neogy .o

Mr. B! Venkhtapatirafu: I refer to the official records.

'Fhie - MUnowrilile Sit Bhupendrs Nath Mita: The official records will
bewriowt Mr. Neogy and not Mr. Raju. We bave now reached.s position
when thefe' is not the same urgent need for the development of com- .
munications. On the other hand it is more important thet the nation-
building services should be more adequately fed and that was the reason,
I should say, why my Honourable colleague on my left decided to devote

to the. relief of provincial contributions whatever money he could spare
from his Budget.

I am sorry that in giving the various estimates I overlooked the amend-
ment of my Honourable friend, 8ir Hari S8ingh Gour, for the simple reason
that it does not find a place in the printed agenda. His amendment
about: the introduction of a rate of hulf an anna for a weight not exceeding
haif -a-tols wilk cost sbout Rs. 185 lakhs a year. I come to his next
proposal, a very. novel one, namely, thaut we should introduce in India
& letter-card and charge on it the same postage which we at the present
moment charge on post cards. I gather from my Honourable friend that
fis object is to secure privacy in the -correspondence which poor people
have to carry on with their relations, etc. This proposal will be the most
costly of all. There is a system of letter-cards in England, but in England
the letter-card has to pay the same postage as the initial rate for letters,
nawmely, 13d. and the charge made for the card itself varies from 3d. for a
single card to half o crown for 100 cards. If this sum of 2s. 8d. for 100
cards represents the cost of manufacture and distribution of the letter-
card, the cost of 550 million cards would be about Rs. 70 lakhs atter
deducting & sum of Rs. 8 lakhs which we now spend on our post cards.
The mcasure will further be tantamount to our having a letter rate of
half an anna for a weight of hslf & tola, that is, Sir Hari Bingh's altér-
native proposal. The result will be that a considerable proportion of the™
letters now carried at the initial rate of an anna for 2§ tolas would adapt
themselves to the initial rate of half an anna for the letter-card.. I.admyit
that the proportion which will so adapt 'itsel will not be as heavy as would
adapt itself to the initial letter-rate if we were to introduce a half anna
half tolaletter-rate, because: the halfanna letter-card will not have as
much spabe @8 the amount of letter paper which can go into a half:anna
half tola envelope. If we assume that about 70 per cent. of the letter
traffic . will .adapt itself to the letter-card the loss of revenue will amowmt: -
to about Rs, 120 lakhs, (8ir Hari Singh Gour: ‘* On'letteficards?’’) The:
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point is Lthis. If we introduce the letter-card, the letter-aurd will praetically
be equivalent to u half-anna half-tola letter und in addition there will be
this disndvantage to the State. The stationery in the letter-card will have
+to.be -supplied by the State. Therefore, my point is that a considerable
‘volume of eorrespondence which is now conveyed by the letter post will take
advantnge of the letter-card post, and hence the loss in revenue 'from
postage on letters will be about Rs. 120 lakhs. Further, on:those letters
in regard to which advantage is taken of the letter-card, we shall lose-ia
further sum in having to supply the material, and that loss will be
roughly about Rs. 50 lakhs. So that, all told the cost of the alternative
proposul about a letter-card will be sbout 'Rs. 2} crores. At the same
time, T moy mention to my Honourable friend that the Ictter-card i not,
T understand, at all popular in England o

I shall go back to the arguments in favour of reducing these postal
rates. I think T have dealt with the poor man’s argument. I have dealt
with the argument based on the cducative value of the measure. My
Honourable friend, Mr. Rangachariar, referred to the argument based on

olitical considerations,—appesling to the electorates or to the people at
large. /An Honourable Member:  ‘‘Don’t bother about it.”’) (Diwan
Bahadur T. Rangachariar: ‘‘That is protesting too much.”’) Need T say-
much on this question? I shall simply repeat what I said on the subject
about this time last year, because that answers the argument fully.

* The Chancellor of the Excheguer in the first Labour Ministry in England refused
to allow any consideration hared on the political advantage which might accrue to
‘his party by playing to the imagination of the people, to outweigh hiz duty towards
the general taxspayer of his country . . . " : -

(An ‘Honourable Member: ‘‘Who said that please?'’) That is the com-
'ment I made. If the House desires I shall quote from Mr. Snowden’s
‘speech,

., Diwan Bahadtur M. Ramachandra Rao: I always thought that the
‘Chancéllar of the Fxchequer always had an eye on the elections in
Ergland. ¥ both my Honourable friends were responsible to this House
they would certainly have an eye on the elections, just as anybody else.
‘We know something about English political life.

The Fonourabls 'Bir Bhupendra Nath Mitra: This is what Mr. Bnowdon
said on ‘the 29th April. 1924, in the House of Commons:
oo ' .

L)

“I.am not.in a positien to make any ‘considerable changes .

Diwsn ‘Bahader M. Ramachandrs Bao: What sbout the frec breakfast
programme? ‘Was it to please the elactorates or the people, or was it
merely for the cdification of somebody?

i ,

The Hopourable Six, Bhupendra Noth Mitra: We are now on postal
rates, ' -

“1 am not in a posjtion to make any .considerable changes in the .postal rates.
It is true that the post office is making a profit on all its services taken together.”

L
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[Bir Bhupendra Nath Mitra.]
That profit, according to my recollection was several millions:

L

‘‘ There are, however, certain charges which are no¥ the subject of inveatigation
and for this resson it is impossible to say definitely what these profits are likely to be
at the end of the year. There is one thing clear, and that is that it is not yet
gssih!a to re-establish the penny post as an economic proposition.' (4t this stage a

ember of the House interjected '* Why not?"' Mr. Snowden continued) ' It is pot
potsible as anseconomie proposition. I am quite sure that neither this House nor the
country is thinking that the post office should be subsidised by the general tax-payer.”

8ir, I cannot accept any of these amendments.

Mr, K. 0. Neogy: I have been so often referred to by the Honourable
Member in charge, Sir Bhupendra Nath Mitra, that ihe House will give
me a little indulgence for a few minutes for replying to some of the points
referred to by my Honourable friend. My Honourable friend thought that
he made a very great point when he quoted a speech of mine in suppori
of commercialisation of accounts. I certainly stand by the observations
I' made on that occasion, and 1 made ii quite clear yesterday also, thai
while I am in favour of the comwercialisation of accounts, I must strongly
protest against the commercialisaiion of the policy of administration of thie
‘Department. There is some distinction between the commercialisation of
accounts, which amounts to a mere amendment of the system of buok-
keeping, and a departure in the policy that has so far guided the Depart-
ment in fixing the postal rates. My Honourable friend would do well to
‘keep (hat distinction in mind. The mischief, rather the evil, which this
comumercialisation of accounts is caleulated to cure was prominently brought
to notice by the Retrenchment Committee when it pointed out that the
Post Office did not get proper credits for services rendered to different
depariments, nor was it daebited with proper-charges of a certain character.
Bir, everybody likes to know how fur a particular department is working at
& loss or at a profit; but that certainly does not mean that we are to treat
that department as a commercial department. What has been the result
of commercialisation of aceounts? Ag I stated yegterday, onme of the re-
sults has becn to take the, capital contributed out of past revenues, and
make that into & block account on which interest is to be charged. I know
that my Honourable friend, the Finance Member, is very much in favour
of academic accuracy in regard to account matters; but this is & much more
serious thing than he seems to imagine. If the past policy was as described
by Sir Geoffrey Clarke in his well known book, that the Post Office
must be maintained ‘for the benéfit of the people of Indis and not for the
purpose of swelling the revenues, then I take it that the contributions which
the general tax-payer made towards the capital cxpenditure of this Depart-
ment in the past years, were not meant to be treated as profitable invest-
ments by a future Finance Member like my Honourable friend 8Sir Basil
Blackett. Sir Basil Blackett has absolutely no justification in trying to
interprel in a selfish way the intention of the tax-payers in the past, when
we have this declared policy of the Department before us. If the general
tax-payer has readily contributed towards th® capital expenditure of this
department, out of surplus revenue, I ask my friend whether thig charging
of interest can be justified 'on any sccount. (Mr. W. 8. J. Willson:
** Yes.””) My Honourable friend who represents the Assnciated Chambers
of Commerce says ‘‘ yes '". T know that the view which he holds in this
matter is diametrically opposed to ho views we hold, end it is useless to,

4
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try to convince him about the soundness of our proposition. He seems
to consider that the Post Office is & shop which has got to give at least a
good return on the capital expended. :

The Honourable Sir Bhupendra Nath Mitra: What about the Incheape
Committee ? ' co

Mr, K. 0, Neogy: I am not prepared to subscribe to every recommenda-
tion of the Inchcape Committee. Neither are you. I do not know whether
this declaration of policy as made by Finance Members in the past, and by
past Members in charge of this Department, were ever placed before that
Committee when they considered this question. 8Sir, it you consider the
nature of the accounts that the Post Office has hitherto maintained, you will
agree with me that it was never the intention of the tax-payers in the
past to treat this Department as & commercial concern. We find thaf pen-
sion charges were never debited to this Department. We find also that
the building charges were debited against the Public Works Department,
and not against the Postal Department. These are matters which have
been set right in the commercialised accounts; but the very fact that no
debit was made to this Department for these charges in the past shows that
the intention of the-tax-payer in the past was not to treat this Department
ag n commercial department, but to run it in the interests of the people of
India as an engine of civilisation, as was pointed out by a Finance Member
in 1866. The capital has, in these circumstances, to be treated, if Mr.
Willson will have it, as a free gift to the Postal Department; and the
preseni generation cannot certainly charge interest on the value of a free
gift made by the past generation to & particular department,-

‘Then, Sir, my Honourable friend the Member in charge asked whether
we are prepared to subsidise the Post Office, and he has quoted my Honour-
able friend Mr. Venkatapatiraju as saying that he is not prepared to do
that. I am not in agreement with my Honourable friend Mr, Raju on that
paint, if he said 8. What I maintain is, if you can run the Postal Depart-
ment on a self-supporting basis, well and good. It you do not succeed
in that, I myselt will not mind subsidising the Post Office. What have you
done with the Telegraph Department? My Honourable friend Mr. Willson
ought to know that we have been subsidising the Telegraph Department for
very many years. If that proposition is a sound one in the view of my
Honoursble friend Mr. Willson, with what face can he oppose us when
we ask for reduction in the postal rates which may lead to subsidising the
postal side of the combined department. :

Diwan Bahadur T. Rangachariar: What about the Indo-European Telé-
graph Department?

Mr. K, 0. Neogy: I leave thaf alone. My Honourable friend has stated
that the Auditor General and the Director General have approved of the
allocation of expenditure of revenue between Posts and Telegraphs, and
he asked us whether there was any reason to suspect that either of them
was partial to this department or that. I know that the policy of Govern-
ment in the past has been to treat the Telegraph Department more
favourably than the Postal and to run the Telegraph Office at the cost of
the general tax-payer. I do not want to go into details at this late hour,
but I do not think it will be challenged that the policy of the Government
has been to satisfy powerful interests as’much as they can. And when

|
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I say that, I am reminded of the ‘* reasonable mean '’ which my Honour-
able friend says guides the poliey in this matter. Certainly the ‘‘ reason-
able mean "’ is to please the powerful interests, interests that might revolt
against the Government if they were to be charged in the proper manner for
postal and telegraph facilities. I have already slluded to the Telegraphs.
What about the Press telegram rates? Do you contend that the Press
telegram pays its way? What about the newspaper post? The view held
by some of my Honoursble friends who represent Furopean interests in
this House, as also by Government, ig that the postoard must at least pay
ite way. They say, you cannot send a postcard from one end of India to
another at a cost of one pice. Is the Honourable Member in a position
to say that he can send a bulky newspaper at the cost of one pice from
one end of India to the other? I dare say he is not going to make any
such statement. Therefore we come to this position, that it is not in every
cagse that you can justify a partioular rate on commercial principles. Now,
the question is, which of the items should be let off lightly, and which of
the items should be subsidised, if necessary. Sir, we have heard the argu-
ment in favour of keeping the minimum unit of weight in the case of letters
at its present level, and I very much suspéct that it is for the benefit of
the better class of people who use thick stationery that this device was
fesorted to. There again is my Honourable friend’s ** reasonable mean "'.
To put it briefly, the policy of the department of which my Honourable
friend is in charge, is to exploit the poor for the benefit of the rich. My
Honourable friend has referred to the fact that the Post Office was worked
at & loas in the past, and he has referred me as an authority on that point.
8ir, I am free to admit that the Post Office, in the dim past, in the beginning
of British' rule in India, was run at & loss. But you cannot take that
factor intpo consideration when you are considering these questions to-day,
for the simple reason fhat the Post Office was more a matter of necessity
to .Government for administrative purposes in those daye, than a utility
department for the benefit of the public. 8ir, my Honourable friend has
made light of the poor man's argument in this mafter, I would refer him
to the observations which the Postal Commission made .in the year 1851,
when they said that one of the chief oonsiderations in fixing the rates:

.I" was the poverty. of the ereat. bulk of the population, many of whom could i
afford to spend even the smallest Indian coin, namely, one pie, a twelfth part of a
" penny, on anything that was not necessary for their own sustenance.’

Then, again, they said:

“ In considering what plan of postage is best suited to the circumstances of India,
and most likely to conduce to the convenience of the public, the social and commercial
advapcement of the country, and the ultimate financial advantage of the depart-
ment, the difference hetween the circumstancer of the European and native portion
jof the community must be distinctly borne in mind.”

And, then again, they went on to observe further with regard to the bulk of
the population in India, whom they described as poor:

“ But they are puor and thongh well inclined to correspond, greatly prevented from
doing so hy the present high rates of postage.’
Gir, T am not unmindful of the fact that the postal rates of those days
were very high indeed; but the argument which the Commission used at
that time still holds good to-day.
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The Honourable 8ir Bhupendra Nath Mitra: Which year was that?

Mr. K. 0. Neogy: 1851. I perfectly admit that the postal rates were
very high at the time, and they have gone down considerably by stages.
But the arguments which that Commission used hold good to-dey, and it
is not proper for my Honourable friend to summarily dismiss the poor
man’s argument which has been advanced on this side of the House, I
maintain that Government are guilty of a serious departure in their
policy. I do not think they:are going to accede to our appeal .in this
behalf; it is therefore the duty of this House to record their protest in
the only way we can do it, although the division may be lost.

(Several Honourable Members moved that the question be put.)
Mr. President: The question is that the question be now put.
The motion was adopted.

Mr. President: There are five amendments before the House. Two
of them relate to letters and three to post cards. Those relating to letters
are in the names of Mr. K. Ahmed and Dr. Gour and the three relating to
post cards are in the names of Mr. Schamnad, Sardar Mutalik and Dr.
Gour. I will put them one by one.

Diwan Bahadur M. Ramachandra Rao: May I ask you, Bir, to put the
post cards amendment first to the House.

Mr. President: If that is the general desire, the Chair has no objection.

The question is:

“In Bchedule I to the Bill, in the Eropoud First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘ Postcards' the following be subs-

tituted :
‘ Bingle ... Quarter of an anna.
Reply ... Half an anna’.

The Assembly divided:

AYES—28.

Ahmad Ali Khsn, . ; Jinnah, Mr, M, A.
Ahmed, Mr. | Joshi, Mr. N. M.

A1ysnglr. Mer, K. Rama.

Alimuzzaman Chowdhry, Khan
Bahadur.

Chanda, Mr. Kamini Kumar.

Dalal, Sardar B. A,

Das, Mr. B,

Deshmukh, Mr. R, M.

Ghazanfar Ali Khan, Raja.

Ghose, Mr. 8. C.

Ghulam Bari, Khan Bahadur.

Gour, Bir Hari Singh.

I:lyder. Dr. L. K,

Ismail Khan, Mr.

! Lohokare, Dr. K. G.

Mnhnl:::)rod Bchamnad Bshib Bahadur,
Malaviys, Paudit Madan Mohan.
H Sardar N.

V.
Mr K
P:l fr. Bipin Chandra.
Ramachandra Rao, Diwan Bahadur M
“ﬂwhmnr, Diwan Babadar T.
Rai Szhib M. Harbilas.

alatulay, Mr. 8. D.
Ven.h tiraju, Mr. B.
Yaknub, i Mubammad,
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NOES—42,
Abdul Qaiyum, Nawab Bir Bahibzada.

ﬂnb Khan, Captain.
ram Hussain, Prinoe A, M. M.
Bajpai, Mr, B. 8.
Bhore, Mr. J. W.
Blackett, The Honourable Sir Basil
Bray, Sir Den
Burdon, Mr, E,
Calvert, Mr. H,
Carey, Bir Willoughby,
Clow, Mr. A, G.
Cocke, Mr, H. G.
Crawford, Colonel J. D.
Donovan, Mr. J. T.
Gidney, Lt.-Col. H. A. J.
Graham, Mz, 1. '
ra . :
Hezlett, Mr, J.
Hira BSingh Brar, Sardar Bahadur
Captain.
., Hudson, Mr. W. F.
" 'Innes, The Honourable' Bir Oharles,
" Jatar, Mr. K. 8,
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Lindeay, Sir Daey

ay, Bir .

Lloyd,yMr. A H

Macphail, The Rev, Dr. E. M.

Mitr;q, The Honourable Sir Bhupendra

ath.

Muddiman, The Honourabls Bir
. Alexander.

Naidu, Rao Bahadur M. C.

Neave, Mr. B. R,

" Owens, Lieut.-Col. F. C.

Rahman, Khan Bahadur A.
Rau, Mr. P, R.
Reddi, Mr. K. gmkstaramms.

Singh, Rai Bahadur 8. N,

Btanyon, Colonel Bir Henry.

Tonkinson, Mr. H. -

Vernon, Mr. H. A. B,

Vijayaraghavacharyar, Sir
&‘iruvu]m adi.

Willson, Mr. %V B. J.

The motion was negatived.
Mr. President: The question is:

' That in Bchedule I to the Bill, in ihe proposed First Schedule to the Indian
Post Office Acty 1898, for the entries 'under the head ' Letters' the following be
substituted 1 : ' -

‘For a weight not exceeding one tcla

For a weight exceeding one tola but not axceed-
ing two tolas and & half

Half an anns,

Three quarters of an anma '."

The motion was negatived.
Mr. President: The question is:
** That in Schedule I to the Bill, in the proposed First Schedule to the Indian
Post Office Act, 1808, under the head ‘' Letters ' the following new entry be inserted :
* For a weight not exceeding half a tola Hslf an anna'.”
The motion was negatived.

Mr, President: The question is:

*“ That in Schedule I to the Bill, in the proposed First Bchedule to the Indian Post
Office Act, 1898, for the entries under the head ' Postcards’ the following be sub-
stituted :

‘ Bingle ... One pice and a half,
. Reply Three pice "
The motion was negatived.
Mr. President: The question is:

* That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, under the head * Postcards’ after the word *Bingle’ the words
“or letter card' be inserted.'” .

The motion wes negatived.

Schedules T and IT were added to the Bill.
Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
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The Honqurable Sir Basil Blackett: Sir, I beg to move that the Bill
be passed.

Diwan Bahadur T. Rangachariar: Sir, 1 cannot but expreas regret that
we have not been able to effect any ‘improvement in the
Finance Bill, and it is a thousand pities that notwithstanding
the appeal made to the Treasury Benches, they have not yielded to the
popular demand, and the regret, Sir, when I see the empty Benches
behind me, is all the keener. I am sure if my Honourable friends, the
elected Members of this Assembly, not only the Swarajists but also the
Independents and others, had been present here to-day, we could have
corried the amendment at least as regards the post card. It was a
reasonable amendment, and we could have carried it, and I would have
defied the Government to have restored it in another place. They
would have lost all their position in this country.

The Honourable Sir Bagil Blackett: The Provinces would have had
to restore us the money.

Diwan Bahadur T. Rangachariar: I am sure the Government would
not have dared to restore it. Therefore those elected Honourable Members
who were absent to-day have failed in the discharge of their diities. It is
not our fault that we have not been able to carry it. This is the first year
in which we could have doné something to relieve the general tax-payer:
and we have failed to do it because the peoples’ representatives have
failed to be present on an important occasion like this. Bir, it cannot but
be regretted that although we had to appesal, go down on our knees as it
were to the Government, Government have failed, the peoples’ representa-
tives have failed, and it is no use blaming the constitution in this
respect.

b p.M.

The Honourable 8ir Basil Blackett: Sir, I should like just to point out
to Mr. Rangachariar what a good representative of Madras he is. He
is regretting very much that he could not carry an amendment that would
have cut very nearly a crore of our surplus.

Diwan Bahadur T. Rangachariar: Certainly not.

The Honourable Sir Basil Blackett: I dare say it is possible the Gow-
ernment would have left it at that. The result would simply have
been & loss of that amount to the provinecial contributions, which is the
last thing that we want to do! Our object is to get those provineial
contributions down: that is an object which has the support of the whole
of this House, and, if we are accused of being stiff and unwilling to yield,
that is our answer. The Honourable Member talks about our capacity to
provide money for reductions of the tax on the tax-payer. We are pro-
viding a crore and a quarter for the reduction of the provincial tax-payer’s
contributions. (4n Honourable Member: ‘‘How?'’) By reduction of the
provincial contributions. We are providing 1} crores for the Provincial
Governments. We have the support of the whole of the House in that
policy. If we are told that we are unyielding, that we have given nothing
away, Honoursble Members will remember that we have given nothing
;m because we do not want to give away the provinces behing their
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| Mr. President: The question is:

t gt ‘the 'BNY ‘to fik thé’ duty ‘on ‘salt manufactared in, or imported by land into,
certain parts of British India, to repeal the Cotton Duties Act, 1886, to fix maximum
rates of postage under the Indian Post Office Act, 1888, further to amend the Indian
Paper Onrrency Act, 1923, tp fix retes of jncome-tax, and to provide for the appropria-
tign of certain mpnies for the purpose of the reduction’ or avoidance of public debt, be

P‘.?.‘_’d"". Vit AT L
< The motion was adopted.
THe Asserbly then'adjotirned till Eleven of the Clock on Wednesday,

the 17th Mproh, 1026, -
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